
RATIFIED MINUTES OF MEETING No.05/17 OF NORMS COMMITTEE-I (DES-I SECTION)
SCHEDULED TO BE HELD ON 07.06.2016 BUT ACTUALLY HELD ON 03.06.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC
decisions, has also been attached in the end. This may also be referred to by the concerned firm and may

be responded accordingly.
(iiD It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,

FTDO, DES-I Section. Their email addresses are: darshan.singh@nic.in &
haradhan.das@nic.in/ncl.deft@nic.in. All firms are also requested to mail/send their present

valid email addresses so that correspondences can be made through email only.

The meeting No. 05/17 of the Norms Committee (NC-l) for the licensing year 2016-2011 which
was scheduled to be held on 07.06.2016 was actually held on 03.06.2017 under the Chairmanship of Sh.

Darshan Singh, Additional Director General of Foreign Trade to consider the applications under Duty
Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure

Volume. The following Members of the Committee were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

2 Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3 Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGF丁′U.B.

I - The Committee considered the individuol coses of the aaendo of this meetinq qenerated throuqh the
online svstem of NlC. The decisions taken thereon are as under:-

Case No.:15/11/80‐ ALC2/2012 Parり Name:YOKOGAWA   IMect No/Datei5/80‐
INDIA LIMITED        IALC2/2016

107.06.2016

HQ File

:01/80/050/00229/AM13/

Status:
Deferred

Lic.No/Date:0710088440 1Defer
24 05 2012              Date:19.07.2016

RLA File
:07/21/040/00120/AM13/

Decision: The Committee noted that the finn has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06 .2014.
In this case essentiality certificate frorn Directorate General of Hydrocarbons, Ministry of Petroleum and

Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.
Reference in this regards has been made to TRU, Department of Revenue. Reply is awaited.
Case is deferred to 19.07.2016.



IDお ciζ iふni 十五ιё志ふmilec l。 18a thit the flrm has been asked to furnish a ccrtiflCate frolll the duly

lauthoHzed offlcer of Directorate General of Hydrocarbons,Ministry of Pctroleum and Natural Gas to

the effectthat the said goods arc required for petroleurn operations vide letter datcd 20.06.2014.

In this casc essentiality certiflcate from Directorate General of Hydrocarbons,Ministw of Pctroleum and

lNatural Gas has not been ftlrnished by the■ rln in r/o the above mentioned Advance AuthoHzation.

IReference in this regards has been made to TRU,Department of Revenuc.Reply is awaited.

ICase is deferred to 19.07.2016.

case No.:15/26/80‐ ALC2/2012 Parり Name:LARSEN&
TOUBRO LIMITED

Meet No/Datei5/80-

ALC2/2016
07.06.2016

Lic.No/Date103 10722249 Defer
29.01.2013              Date:1907.2016

Status:
Deferred

Mcet No/Datei5/80-

ALC2/2016
07.06.2016

Lic No/Date:0510372329 1Defer
29.11.2013         1Date:19.07.2016

IHQ File
:01/80/050/00576/AM13/

HQ File

:01/80/050/00418/AM14/

HQ File

:01/80/050/00140/AM15/

HQ Flle

:01/80/050/00198/AM15/

RLA File

:03/95/040/00791/AM13/

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00343/AM14/

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00458/AM14/

RLA Filc

:03/95/040/00038/AM15/

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Lic.No/Date:0510386490  1Defer

13.05.2014              1Date119,07.2016

Case No.:22/21/80-ALC2/2013 Party Namei BOTIL OIL
T00LSINDIA PVT

Status:
Deferred

Status:
Deferred

Status:
Deferred

mittee noted that the firm has been asked to furnish a certificate from the duly,Decision: The Com
iauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

lthe effect that the said goods are required for petroleum operations vide letter dated 20'06'2014'

rIn this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization'

Reference in this regards has been *id" to TRU, Department of Revenue' Reply is awaited'

Case is deferred to 19.07.2016.

Case No.:3/7/80-ALC2/2014   Party Name:BOTIL OIL
T00LSINDIA PVT

.Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly

iauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated20.06.2014'

In this case essentialitycertificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.

Reference in this regards has been made to TRU, Department of Revenue. Reply is awaited'

lcase is deferred to 19.07.2016.

Decision: The Committee noted that the firm has requested for time up to mid-May vide letter dated

22.04.2016 to furnish reply to the deficiency (raised by DHI vide UO No.3 (38)/14-TSW (B) dated

04.01 .2016) letter sent to tirem on 22.02.2016 through email and decided to grant time as requested by

them to submit reply.
Case is deferred to 19.07.2016.

Case No.:2/10/80¨ ALC2/2014  Pary Namc:LARSEN&
TOUBRO LIMITED

Mcet No/Date:5/80‐

ALC2/2016
07.06.2016

Lic.No/Date:0310781699 1Defer
15.05.2014              1Date:19.07.2016

,.ffioo.
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



Case No.:7/25/80‐ ALC2/2014  Party Name:SUNRISE      Meet No/Date:5/80-
INDUSTRIES(lNDlA)LTD   IALC2/2016

07.06.2016

HQ File:01/80/050/00607/AM15/RLA File
i34/24/040/00124/AM15/

Decision: The Committee decided to ratiflu the norms based upon recommendation of C&PC vide OM
No. 4601117912015-PC-ll dated 04.05.2016 (copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

Case No.:37119/80-ALC2/2014 Parfy Name:KAMAR Meet No/Date:5/80- Status:
DeferredINFRASTRUCTURE PVT LTD,ALC2/2016

07.06.2016

Status:
Approved

Lic.No/Date:3410040452

14.08.2014

Lic.No/Date:0310788243 1Defer
21.08.2014 Date:19.07.2016

Decision: The Committee noted that DHI has informed that the firm's reply dated 19.12.2015 is

incomplete as it has not furnished requisite information to the deficiency letter issued to them vide UO
No. 3/ll9l2015-TSW (B) dated 312016 and reminder dated 16.05.2016 and decided to send final
reminder to furnish reply failing which the case will be rejected without further notice with direction to
the firm to applicable custom duty with interest for EODC.
Case is deferred to 19.07.2016.

HQ File

:01/80/050/00471/AM15/

HQ File

:01/80/050/00487/AM15/

RLA File

:03/94/040/00449/AM15/

RLA File

:07/24/040/00209/AM15/

Mcct No/Date:5/80‐

ALC2/2016
07.06.2016

Case No.:6/22/80‐ ALC2/2014  Pa“ y Namci ZENITH
PRECIS10N PVT LTD,

Status:
Deferred

Decision: The Committee noted that the firm's additional
to MSME on 1 0.05.20 I 6 for comments. Case is deferred to

Lic.No/Date:0710106693  1Defer

18.09.2014             1Date:19.07.2016

infolHlation dated 28.02.2016 has been sent

19.07.2016.

HQ File

:01/80/050/00462/AM15/

HQ File

10:91(10/0,0/00413(今
M15/

RLA File

:05/24/040/00277/AM15/

RLA File

:05/23/040/00299/AM15/

Mcet No/Date:5/80-

ALC2/2016
.07.06.2016

1Lic.No/Date:0510391512

09102014

dated 09.03.2016 has been

Status:
Deferred

,Defer
Date:l9.07.2016

sent to DHI on

Case No.:28/19/80-ALC2/2014 Paty Name:VOITH HYDRO
PRIVATE LIMITED

Decision: The Cornmittee noted that the firm's reply
10.03.2016 for examination and comments.
Case is deferred to 19.0'1.2016.

Case No.:9/l gl80-ALC2l20l4 Party Name: BOTIL OIL
TOOLS INDIA PVT
LTD(FORMERLY BAKER OIL 07.06.2016

Mcct No/Date15/80‐

ALC2/2016
Status:
Deferred

Date:19.07.2016

Lic No/Date:051039161l  Defer
16.10.2014

Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly

authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum

3   職話黒
3認識 :l貿躙鵬
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and Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization'

Reference in this regards has been made to TRU, Department of Revenue' Reply is awaited'

ICase is defelTed to 19.07.2016.
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iけ 五ヽ轟も:ζ責AK↑ IPUMIS IMさもtヽ6/batei5/80‐
:                    (lNDIA)LTD,           IALC2/2016

107.06.2016

HQ File:01/80/050/00458/AM15/RLA Filc
156/24/040/00042/AM15/

11

Decision : The Committee decided to ratiff the norms based upon recommendation of DIPP vide ID

Note No. l2l46l2Ol6-TSW/ I I dated 03 '06'20 I 6 as under:-

1. Net weights of 72.5 MT, 80 MT & 18 MT may be specified with the quantities of export

products at Sl. No. t,2 & 3 respectively'

2. Word ,,Relevant" may be prefixed with the descriptions of import items at Sl' No' 1 to 5'

3. Quantity of import item at Sl. No. 1 may be allowed as 14430 Kgs' as 1'05 Kgs'/ Kg' content in

export items .

Quantity of import item at sl. No. 2 may be allowed as 311.7 Kgs' as 1'133 Kgs'/ Kg' content

in export items after 1/3'd recovery from scrap'

Quantities of import item at sl. No. 3 & 4 may be allowed as 163750 Kgs' & 29687 Kgs'

resPectivelY as Per SION C-1519.

6. Quantity of import item at sl. No. 5 may be allowed as 18810 Kgs' as 1-'20 Kgs'/ Kg' content in

export items after 20 % recovery from scrap'

7. Description of import item at Sl. No. 6 may be corrected as "Rubber cable

and its quantity may be allowed as 4510 Meters on net to net basis'

g. lmport items at sl. Nos. 71o72,14 & 15 may be allowed as applied for i'e'

on net to net basis with accountability clause'

g. Quantity of import item at sl. No. 13 may be allowed on net to net basis as claimed by the

firm.

RA may take further necessary action accordingly'

4.

5.

Lic.No/Date:5610004450

21.10.2014

Status:
Approved

4Cx2.5 Sq.mm″

1100 Nos.each

Status:
Deferred

12

HQ File

i01/80/050/00491/AM15/

IDecision:The Committec
129.01.2016 for exanlination

13 1HQ File
l:01/80/050/00611/AM15/

‐RLA File

105/24/040/00340/AM15/

noted that the flrm's reply

and conllnents.

RLA File

i07/24/040/00263/AM15/

case No.:10/22/80-ALC2/2014 Party Namei STERICAT
GUTSTRINGS PVT.LTD.

Mcet No/Datei5/80-

ALC2/2016
07.06.2016

Lic.No/Date:0510391866 .Defer
105.11.2014              ‐Date:19.07.2016

dated 13.01.2016 has been sent tO C`に PC on

Status:
Deferred

Lic.No/Date:0710106920 1Defer
1011.2014             1Datel19 07.2016

case is deferred to 19.07.2016.

Case No.:11/25/80-ALC2/2014 Paty Name:DYNAMATIC   MCet No/Date:5/80-
I                   TECHNOLOGIES LIMITED,  ‐ALC2/2016

107.06.2016

Decision:The Committee noted that the flrln's reply dated 13.01.2016 has been senttO MSME on

21.01.2016 for exanlination and cornlnents.Case is deferred to 19.07.2016.

4



Case No.:37/22/80-ALC2/2014 Parり Name:BIO― TECH
VISION CARE PVT LTD

HQ File              RLA File
14 :01/80/050/00518/AM15/       :08/24/040/00318/AM15/

Decision: The cOmmittee noted that the flrln's application

examination and comments.

Case is deferred to 19.07.2016.

ICase No.:15/22/80¨ALC2/2014 ‐Parり Name:VITROMED
HEALTHCARE

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Lic.No/Date:0810133876

20.ll.2014

was again sent to C&PC

Status:
Deferred

Defer
Date:lg.07.2016

on 13.01.2016 for

Meet No/Date:5/80-

ALC2/2016
07.06.2016

…

町 1

HQ File

:O1/80/050/00496/AM15/

Decision:The cOmmtttee

renlinder dated 30 03 2015;

comments.

RLA File

:05/24/040/00371/AM15/

Lic.No/Date:0510392133  1Defer

25.11.2014 IDate:19.07.20161

noted that the firm's application has been sent to C&PC on 15.01.2015 followed by

25.06.2015; DO letter from Chairman to JS, C&PC on23.07.2015 and29.12.2015 for

| .Case is deferred to 19.07.2016.

Case No.:16/22/80‐ ALC2/2014 ‐Party Namei VITROMED
‐                      HEALTHCARE

HQ File

16.:01/80/050/00497/AM15/

‐HQ File
‐
18‐ :01/80/050/00504/AM15/

RLA File

:05/24/040/00370/AM15/

RLA File

:05/24/040/00382/AM15/

Mcet No/Date:5/80-

ALC2/2016

25 11.2014

Status:
Deferred

Status:
Deferred

Date:19.07.2016

Datei1 9.07.2016

07.06.2016              1

Lic.No/Date1051 0392132  1Defer       ‐

Date:19.07.2016

IDecision:The cOmmittee noted that the arln's application has been sent to C&PC on 15 01.2015 followed byl

renlinder dated 30.03.2015;25.06.2015;DO letter from Chairman to JS,C&PC on 23.07.2015 and 29.12.2015 for

comments.

ICase is dcfcrred to 1 9.07.2016.

25.11.2014

Mcet No/Datc:5/80-

ALC2/2016
07.06.2016

Lic No/Date:0510392134  Defer

Case No.:19/22/80-ALC2/2014 Parり Name:VITROMED
HEALTHCARE

RLA File

:05/24/040/00387/AM15/ 2511.2014

HQ File

17 :01/80/050/00500/AM15/

Decision:Thc cOmmittee notcd thatthe arm's application has bccn sent to C&PC on 15.01.2015 foHowed by

renlinder dated 30 03.2015;25.06.2015;DO letter from Chairman to JS,C&PC on 23.07.2015 and 29.12.2015 for

comments.

Case is deferred to 19.072016.

,Case No.:23/22/80¨ ALC2/2014 Paty Name:MOTHERSON   Meet No/Date:5/80-     Status:
SUMISYSTEMS LTD.,     ‐ALC2/2016          1Deferred

07.06.2016             1

lDecision : The Committee noted that the firm's reply dated 30.07.2015 has been sent to C&PC on 06.08.2015
land additional reply dated 30.09.2015 also sent to C&PC on 09.10.2015 followed by reminder on I I .01 .2016 for
comments' 

- -- -- .Att
lcase 

is deferre! ]f oz'z!]o' 
Vy 

:

5 fiARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



Case No.:16/25/80‐ ALC2/2014 Pary Namei LARSEN&
TOUBRO LIMITED

HQ File

:01/80/050/00616/AM15/

‐
HQ File

:01/80/050/00056/AM17/

RLA File

:03/95/040/00665/AM15/

Lic No/Date:0310791484  Defer

Meet No/Date:5/80-

ALC2/2016
07.06.2016

27.11.2014

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Lic.No/Date10810134835

■7.03.2015

has been sent to MSME

Status:
Deferred

Datei19.07.2016

Status:
Deferred

Defer
Datel9.0'7 .2016

on 26.04.2016 for

l9
Decision: The Committee noted that the firm's application has been sent to DRDO on 17'03'2015 followed by

reminder on 2g.07.2015; 11.0g.2015; 20.10.2015,08.12.2015 and 11.01.2016 to expedite comments. However

DRDO has informed that the application has been forwarded to Department of Expenditure, M/o Finance for

comments.
Case is deferred to 19.07.2016.

120

1

Case No.:56/2/80‐ ALC2/2016  Parり Namei VEE KAY
VIKRAM&CO LLP

I器品児5υ0005ツAM17  樵ち刷:OЮ046yAMly
lDecision:The Commitee noted that the nrm's application

examination and comments.

ICasc is deferred to 19.07.2016.

|む :ζι雨。.:6iわ′86:ALC2/2016 Parり Name:POLMOR STEEL
I                    PVT LTD

HQ File RLA File

:01/80/050/00064/AM17/       :09/24/040/00029/AM16/

Decision: The Committee noted that the flrln's application

examination and conllnents.

Case is deferred to 19.07.2016.

ICase No.:11/2ノ 80‐ALC2/2016  Paty Name:ANACON
PROCESS CONTROL PVT.
LTD.

:HQ 
Πぼ01/80Ю50/00014/AM17/跳λ刷:0/01207ハ M15/

Meet No/Date:5/80-       Status:

ALC2/2016         C10Sed
07.06.2016

Lic.No/Date:0310795529   1

24.04.2015

Status:
Deferred

21

IMcet No/Date15/80-

ALC2/2016
.07.06.2016

1Lic.No/Date:0910061907

21.04.2015

has been sent tO MSME

Status:
Deferred

Defer
Date:19.07.2016

on 26.04.2016 for

Decision: The Committee noted that RA has intimated that the case was not required to be forwarded

to Norms Committee since it was a GN-4 case. Accordingly, it was decided to withdraw the case

from the norms committee and revert back the same to ItA with direction to process and redeem

the case strictly in terms of GN-4 of Engineering Products with accountability clause.

RA may take further necessary action accordingly.

ICase No.:53/2/80-ALC2/2016  Party Name:ALSTOM INDIA IMeet No/Date:5/80-
LIMITED,              ‐ALC2/2016

107.06.2016

Lic.No/Date:0310795652  Defer
30.042015 Date:19.07.2016

Decision: The Committee noted that the firm's application has been sent to DHI on26.04.2016 for examination

and comments.
Case is deferred to 19.07.2016.

RLA File

:03/94/040/00060/AM16/

HttAS

棚 継淵 ;硼柵
3:鰐鳳 :器躙鵬
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24

ICase No.:78/6/83-ALC1/2015

HQ File

101/83/050/00408/AM16/

Paty Name:ECOCAT INDIA
IPVT.LTD.

RLA File

:05/23/040/00078/AM16/

Meet No/Datei5/80‐

IALC2/2016
07.06.2016

Lic.No/Date:0510394421
‐03.06.2015

Status:
Deferred

Defer
Date:l9.07.2016

Decision: The Committee noted that the firm's application has been sent to MSME on 02.06.2016 fori
conlments.
ICase is deferred to 19.07.2016.

Casc No.:2/22/80-ALC2/2015 ‐Par"Name:PUSH― UP      Meet No/Date15/80-
THREAD DIES PVT.LTD.   ALC2/2016

107.06.2016

Lic.No/Datei33 10030208  Defer

IHQ File
:01/80/050/00262/AM16/

RLA File

:33/21/040/00008/AM16/

RLA File

:05/24/040/00164/AM16/

Status:
Deferred

Date: 19.07.2016

issued to RA and firm

03.07.2015 Datc:19.07.2016

Status:
Deferred

Meet No/Date:5/80-      ‐Status:
ALC2/2016           Approved
107.06.2016

Lic.No/Date:0710108479

08.07.2015

25器品児5γ0041 mMlα 22.06.2015

Decision: The Committee noted that reminder through email dated 22.02.2016 has been

to send hard copies of the application to DGFT HQ for consideration of their case.

Case is deferred to 19.07.2016.

CaseNo.:12l13/80-4LC2/2015 PartyName: MOTHERSON MeetNo/Date:5/80-
SUMI SYSTEMS LTD., ALC2I2OI6

07.06.2016

Lic.No/Date:0510394802  Dcfcr
26

27

Decision: The Committee noted that recommendation from C&PC has been received. However, NC decided to

rsend the case to MSME (Chemical Division) for re-examination and comments.
rCase is deferred to 19.07.2016.

ICase No.:3/10/80-ALC2/2015  Party Namc:DYNAMATIC   Meet No/Date:5/80-
ITECHNOLOGIES LIMITED,  ‐ALC2/2016

07.06.2016

HQ File RLA Filc Lic.No/Date:0710108470  Defer
:01/80/050/00200/AM16/       :07/24/040/00119/AM16/       06.07 2015               Datc:19.07.20161

1Decision:The committee noted thatthe nrm's reply dated 09.01.2016 has bccn sentto MSME for examination

and comments on 14.01.2016.

Case is deferred to 19.07.2016.

ICase No.:50/2/80¨ ALC2/2016  Parり Name:SAND W
JEWELLERY PRIVATE

I                      LIMITED

HQ Flle:01/80/050/00053/AM17/RLA File
:07/24/040/00125/AM16/

IDecision:The Committee decided to rati″ the nOrms bascd upon written recommendation of MSME vide UO I

No.TSW B3/26/20TL‐ 13024/82/2016¨ MMM&A― DCMSME dated 20.052016(copy tO be sentto RA and Яrm)|

RA may take action accordingly

|  ICase No.:31/13ノ 80‐ ALC2ノ2015 Pany Name:INJECTOPLAST  :Meet No/Date:5/80-     Status:
1  1                     1PVT.LTD               IALC2/2016          1Deferred

'91          l          
Ю7.06.2016     1

1 1HQiだ
… ~ ‐ ~  ~:RLA責

お ~…
… ……… ……
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1

101/80/050/00281/AM16/ :0612410401000 I 6/AM I 6/ 17.07.2015

,O""i*ig"r fn" Co--ittee noted that recommendation from C&PC has been received'

lsend the case to MSME (Chemical Division) for re-examination and comments'

lCle is def:,Tedt2 le 0-7 z0t6

lCrr"No.,ijlrilao-liczDori,i"ttvn"*"yolHERSoN MeetNo/Date:5/80-

SUMI SYSTEMS LTD., ALC2I2OI6
07.06.2016

IDate:19.07.20161

Howcver,NC decided tol

titiヽも′batelo510395057 1Defer
123.07.2015         1Date:19.07.2016

reply dated 03.12.2015 has been sent tO Cだ 乾PC On

IMect No/Date:5/80-

IALC2/2016
107.06.2016

124.07.2015

has been sent tO

Lic.No/Datc:0510395077 1Defer

Status:
Deferred

qStatus:
!Deferred

IDate:1907.2016

c&Pc on 26.04.2016 for

rDecision: The Committee noted that the firm's additional

':28.12.2015 for examination and comments'

rCase is deferred to 19.01.2016.

ICase No。 :60/2/80¨ ALC2/2016 1Paiy Name:MOTHERSON
lsuMISYSTEMS LTD,

11器
航5υ00063晨剛7

,21器航5υ000WAM剛

tDecision: The committee noted that the firm's application

lexallnatign 
and commelts Case is deferred to l9 07 2016:

|  ICase No.:7/2/80-ALC2/2016  Party Namei NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

RLA File

i34/24/040/00321/AM15/

IMeet No/Date:5/80-

'ALC2/2016107.06.2016

Lic.No/Date:3410041410 1Defer

lHQ Flle

'101/80/050/00265/AM16/

RLA Filc

:05/24/040/00199/AM16/

IRLA File

l:05/24/040/00196/AM16/

129.072015

has been sent

Status:
Deferred

IDate:19.07.2016

to C&PC On 2604.2016 for
Decision: The comminee noted that the firm's application

' 'examination and comments. Case is deferred to 19'0'l '2016'

lё ttζ

`ヽ

6::恵J/2'jb:ALё ,′ibi` IParり Name:DYNAMATIC
ITECHNOLOGIES LIMITED,

133 1HQ Flle
IRLA File

l:07/24/040/00168/AM16/| :01/80/050/00086/AM17/
1  1

I iDecision: The Committee noted that the firm's application

, ,examination and comments. Case is defened to 19 '07 '2016'

IMcet No/Date:5/80-

IALC2/2016
107.06.2016

Lic No/Datc:0710108626 1Defer

Status:

lDeferred

I)atel1 9 07.20161

MSME on 26.04.2016 forl

119.08.2015

has been sent tO

― ヽ‐‐…  … …       …      …   iヽbiA IM88tNo/Date:5/80-
| 'Case No。 :7/16/80‐ ALC2/2015 1Parり Name:WHEELS

IALC2/20161 1               1LlMITED
107.06.2016

Status:
Deferred

Status:
Deferred

il--,'....-....Lic.No/Date:04l0160967;Defer
l:+ liQ rit" 'RLA File^,^ 

^t.i t^\n1.t rD ate:r9.0'r.2016':
i'- i,oii67osotoo2g2tAw16t ::o4l24l04ol00l3l/AM16/ 3l'08'201s ;-*'-'--'"''--'-.

I lDecision: The committee noted that the firm's additional information dated 16.05.2016 has been sent to DHI on i

1 1を基しヽ 61:i′ 16/b6:ALёう/2615 1Parり Name:GARDNER
IAEROSPACE PRANITA

1351
1  1                     1PRIVATE LIMITED,

IMcet NO/Date:5/80-

IALC2/2016

10706.2016

J大貪磐告百五鳥DAS
Foreign Trade Development Officer
utrectorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Dethi



HQ File

:01/80/050/00286/AM16/
RLA File

:07/24/040/00176/AM16/

Lic.No/Date:0710108718 1Defer      l
ll.09 2015              1Date:19.07.2016

37 HQ File
:O1/80/050/00060/AM17/

RLA File

:05/24/040/00297/AM16/

ALC2/2016
07.062016

Lic.No/Date:0510395736

24.09.2015

has been sent

Status:
Approved

,Status:

IDeferred

‐Defer

lDate:19.07.2016

Decision: The Commiuee noted that the firm's reply dated nil
examination and comments.
Case is deferred 19.07.2016.

Case No。 :57/2/80‐ ALC2/2016 1Party Name:

LttD.

has been sent to MSME on 22.02.2016 for

Case No.:104/2/80‐ ALC2/2016  Parり Name:EBM¨ PAPST     Meet No/Date15/80‐
INDIA PRIVATE LIMITED   ALC2/2016

107062016

HQ File:01/80/050/00107/AM17/RLA File

:04/24/040/00135/AM16/

Decision:The COmmittee decided to ratify the nolllls baSed upon rccommendation of DIPP vide lD

Notc No. 12/46/2016-TSW/36 dated 03.06.2016 as under:―

1. Quantities ofimport items at SI.No.1,4&5 may be a‖ owed as app‖ ed for being l.02%of FOB

Value of exports.
2. Quantities of import items at Sl. No. 2, 3 & 6

accounta bility cla use.

RA may take further necessary action accordingly.

to 10 may be allowed on net to net basis with

Lic.No/Datc:0410161012  1

11092015

136

POLY MEDICURE Mect No/Date:5/80-

Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to 19.07.2016.

RLA File

:04/24/040/00145/AM16/

to C&PC on 26.04.2016 for

Case No.:1/2/80‐ ALC2/2016  Patty Name:WIRTGEN INDIA Mcet No/Date:5/80-
PRIVATE LIMITED,       ALC2/2016

07.062016

Status:
rDeferred

38 HQ Filc RLA Filc Lic.No/Date:3H0065701 1Defer
:01/80/050/00004/AM17/       :31/82/040/00132/AM16/       08.10.2015

Decision: The cOmlnittee noted that the flrln's application has been sent to MSME

examination and comments.Case is deferred to 19 07 2016.

Case No.:106/2/80‐ ALC2/2016 Paty Name:EBM¨ PAPST    Mcet No/Date:5/80-
INDlA PRIVATE LIMITED   ALC2/2016

.07.06.2016

Date:l9.07.2016

on 26.04.2016 for

Status:
Approved

HQ File

:01/80/050/00109/AM17/
Lic No/Date:0410161085  1

08.10.2015

Decision:The Committee decided to ratify the nolllls baSed upon recommendadon of DIPP vide ID,

391Note No.12/46/2016-TSW/39 dated 03.06.2016 as underi―                                       |

‐    1. Quantities ofimport items at S:.No.l to 10,13 to 22&24 to 32 may be allowed on nettol

net basis with accountability clause.
2. Quantities of import items at Sl. No. 1,7, 12 & 23 may be allowed on net to net basis

claimed by the firm.

RA may take further necessary action accordingly.

asi

l

|

」



Case No.:23/2/80-ALC2/2016 Parり Namc:ISGEC HEAVY
ENGINEERING LIMITED

RLA File

:05/23/040/00289/AM16/

Mcet No/Date15/80‐

ALC2/2016
07.06.2016

Lic.No/Date10510395868

o9.10.2015
HQ File

:01/80/050/00026/AM17/

HQ File

:01/80/050/00287/AM16/

421器航5υ00087AMロ

Status:
Approved

Decision: The Committee decided to ratifu the norms based upon recommendation of DIPP vide ID

INoteNo.12/46/2016-TSW/40 dated 03.06.2016 as underi¨

‐ 1. Net Empty weights Of export items at Sl.No.1&2  may be Specified as  101 MT&101M丁

2駆け譜ha/mⅢe prefiXd With th酬
三謳鱗ltti麟J:蝋鷲13.8::黒;1露為繁iWよ¶鴫∫
°
T驚川

l   weight Ofthis item may be a‖ oWed as l1596 Kgs.inclusive of 56.3%Wastage after taking 20%

14014.  Q[:‖ i影 l:llil:]:item at sl. No. 3 mav be a‖
OWed as 2 Nos.On net to net baSiS. Duty free

l l   weight Of this item mav be al!owed as 9970 Kgs.inclusive of 71%Wastage after taking 20%

〕ea‖ owed as 8 Nos.On net tO net baSiS.Duty free

d fori.e.32200 Kgs.inciusive of 2.04° /o WaStage.

Эe a‖ oWed as 2 Nos.On net to net baSiS. Duty free

:島鳥∬眠管ヽ∬
|:1留
1鷺f品:ぎ詠y.ee

l″1:Litttlよ鸞i:l:;|:1羊llil:亀柵讐『:pplied
gs.′ 2000 Kgs.&1500 Kgs.respectively.

| 19.Quanuty Ofimport kem at SI.No.8(FCARAI wire)may be alloWed as 1333 Kgs.

‐

   RA may take further necessary actiOn accordingly.

case Nよ :鮒α80-ALCν2m 5:鵠貰程l鮮譜

RLA File

:09/24/040/00388/AM16/

RLA Filc

:07/24/040/00197/AM16/

Meet No/Date:5/80-

IALC2/2016
107.06.2016

1Lic.No/Date:0710108868
11210.2015

has been sent tO MSME

Status:
Deferred

StatuS:

IDeferred

Defer
‐Date:1907.2016

0n 26.04.2016 for

Meet No/Date:5/80‐

ALC2/2016
07.06.2016

Lic.No/Date:0910062708  Defer
12.10 2015               Date:19.07.2016

41

驚整鷺榊翻li識拗熙捲撤
T鳥留・肌r∬躙鵬∬悧脚

of application for cOnsideratiOn ofthe caSe.

lcase is defered to 19.07.2016.

case No.:79/2/80-ALC2/2016 Party Name:DYNAMATIC
TECHNOLOGIES LIMITED,

Decision:The Committee noted that the flrm'S appliCation

lexamination and commentS.
ICase iS deferred to 19.07.2016.

42‐ Case No。 :80/2/80‐ ALC2/2016  Party Name:DYNAMATIC
Status:Meet No/Date:5/80-

』武a民各HAN DAS

駆器肥酬 硼鵬
3:則鳳 :器∬鵠

10



:

:

1面。rile

TECHNOLOGIES LIMITED,

RLA File

ALC2/2016
107062016

Deferred

Lic No/Date:0710108867  Defer
12 10 2015              Date:19.07.2016

has been sent to MSME on 26.04.2016 forl

:0 I /80/050/00083/AM I 7/ :07 1241040100t991 AMt6l

Decision: The Committee noted that the firm's application
examination and comments.
Case is deferred to 19.07.2016.

Case No.:3/16180-ALC2l2Ol5 Party Name: AZAD

‐44
IHQ File

Meet No/Datei5/80-

ENGINEERING PRIVATE   ALC2/2016
LIMITED               07.062016

RLA File ILic.No/Date:0910062717 1Defer        l
:01/80/050/00288/AM16/       :09/24/040/00399/AM16/       ‐13.10.2015              1Date:19.07.2016

‐Decision:The COmmittee noted that the flrm's application has been sentto DHI on 26.04.201 6 for examination

,and comments.
Case is deferred to 19.07.2016.

ICase No.:4ノ 1`/80-ALC2/2015

15器品鬼50Ю0289AMlα

Party Name:AZAD
ENGINEERING PRIVATE
LIMITED

RLA File

:09/24/040/00398/AM16/

LIMITED

RLA File

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Status:
Deferred

Status:
Deferred

Defer
Date:l9.07.2016

on 26.04.2016 for

IDate:19.07.2016

,Decision: The Committee noted that the firm's application has been sent to DHI on 26.04.2016 for examination
,and comments.
Case is deferred to 19.07.2016.

Case No.:5/16/80-ALC2l20l5 Party Name: AZAD Meet No/Datc:5/80- Status:
DeferredENGINEERING PRIVATE   ALC2/2016

Lic.No/Date:0910062718  Defer
13.102015

107.06.2016

Lic.No/Date:0910062719 
‐
Defer

46
IHQ File

.- HQ File
a / :01/80/050/00028/AM l7l

Decision: The Committee
examination and comments.
Case is deferred to 19.07.2016.

:01/80/050/00290/AM16/       :09/24/040/00400/AM16/       13.10.2015               Date11 9.07.2016

1Decision:The COmmittee noted that the flrrn's application has been sentto DHI on 26.04.201 6 for exaFnination

and comments.

Casc is dcfcrrcd to 19 07.2016

Case No.:2512180-ALC2l20l6 Party Name: ALSTOM Meet No/Date:5/80-

TRANSPORTINDIA LIMITED ALC2/2016
07.06.2016

IRLA File ‐Lic No/Date:3210077724

:32/21/040/00079/AM16/       19.10.2015

noted that the flrnl's application has been sent to DEIT

ICase No.:17/16/80‐ ALC2/2015

HQ File

101/80/050/00302/AM16/

Parり Name:POLY MEDICURE
ILTD.

RLA File

:05/24/040/00305/AM16/

Meet No/Date:5/80-

IALC2/2016
107.06.2016

Lic.No/Date:0510396006

21.10.2015

Status:
,Deferred

Defer
Date:l9.07.2016

Fodgn Tmde De結酬 瀾∬:DirectOrate Cenen
Department of COmmerce
UdyOg Bhawan,New De:hi

11
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,Decision: The Committee

'examination and comments.

,Case is deferred to 19.07.2016

ICase No.:18/16/80-ALC2/2015

ICase No.:3/2/80-ALC2/2016

:HQ File

i:01/80/050/00006/AM17/

Parり Namei STERICAT
IGUTSTRINGS PVT.LTD

IPartyName:FABTECH

'PROJECTS&ENGINEERS:LTD

IRLA File

131/83/040/00108/AM16/

:RLA File
l:07/24/040/00252/AM16/

has been sent tO Cだ 乾PC on 28.12.2015

Mcet No/Date:5/80-

ALC2/2016
0706.2016

Lic.No/1Datc:0510396072
‐30.10.2015

'Status:
lDeferred

Meet No/Date:5/80-

ALC2/2016
07.06.2016

需策
よ3110磁 749:驚

iょ:1:鳥
|

application
一
江ｈ

一
ｄ

一　

〇

一　

ｎ the arm's
forl

|

,Decision: The committee noted that RA vide letter No.05124140100221/AM-l6lzALC-lllcLA datedl

.11 .O4.2ll6has confirmed that the above mentioned AA has been issued to the firm on Repeat basis in terms of '

:para 4.12 of HBP 2015-20 and accordingly decided to close the case.

,R.1, -uy tut e fu-rther ne:essary action accordingly'

iF品

昴 価 ―ALC2/話

器 響 守 |■ |1磁 IIL:静
■

101需濡:11::ijttt l胤

'璃

ili蕊::11ッ … Ⅲゝ ,91,_  p中1191:ッ ,

I^書導戴
==FTI∵

:すllITIITliIIIIT:l「TTI

IHQ Fi`16i′ :b'o3b′66」 b」′AM16/IRLA File
105/24/040/00221/AM16/

ICase No。 :4/2/80… ALC2/2016  Paty Namel THERMAX LTD., Mcet No/Date:5/80-
ALC2/2016
07.06.2016

19鵬 鳳 講1↓∴

~臨

飛 誌 i屁1話 」

‐

需 需

揃 65746B鳳
∴ 鳳

|

iDecision:The Committee noted thttthe im's apphcation has been senttO DH1 0n 26.04.2016 forexaminttioni

iand comments.                                                 1
lcase is deferred to 19.07.2016.              _        _      _ __ __ _ ‐ -  1
_■…  … …__    ヽ ―  ― …  …  ~~   … …

52

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to the

,firm on 16.05.2016 throujn email and decided to send final reminder to the firm to furnish reply failing which the

:case will be rejected without further notice with direction to the firm to pay applicable custom duty with interest

for EODC.
icase is deferredto 19.07.2016.
■    _ _         

―

Mcet No/Date:5/80-

ALC2/2016
107.06.2016

Lic.No/Dtte:0710109012 1Defer

Status:
Deferred

rsfi;;;
,Deferred

IDate:1907.20161

on 26.04 2016 forl

11品
稲i崩工乱a漏-1%:楡電僣評主

| |            |
|  .                   ‐‐

 ‐
‐

■鵠濡::1:081lm7
Daairioru The Committee noted that the firm's application

examination and comments. Case is deferred to 19'07 '2016'

105.11.2015

has been sent tO MSME

*ffir*q-oo,
Foreign Trade DeveloPment Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

12



Case No.:27/2/80‐ ALC2/201` Parり Name:GODREJ&
BOYCE MFG.CO.LTD.,

HQ File

:01/80/050/00030/AM17/

RLA File

:03/94/040/00442/AM16/

Mcet No/Date15/80‐

ALC2/2016
.07.06.2016

Lic No/Date:0310800127

06.112015

Status:
Deferred

Defer
Date:l9.07.2016

54 Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency in the

firm's application as under and decided to send it to the firm to furnish reply:-

Sl. 3, 4, 5 & 1 I (Export product wise) of Standard Deficiency Letter.

Case is deferred to 19.07.20 16.

Case No.:33/2/80-ALC2/2016  Parけ Namc:GODREJ&
BOYCE MFG.CO.LTD.,

HQ File RLA File

Case No.:52/2/80¨ ALC2/2016

Mcct No/Date:5/80-

ALC2/2016
07.06.2016

Lic.No/Date:0310800216 1Defer

Status:
Deferred

I :01/80/0501000361AM171 :0319410401006211AM161 l0.l1.2015 Date:\9.07.2016
55

Decision: The Committee noted that RA has forwarded only one copy of the application without copy of the

AA and accordingly decided to issue reminder to the RA & Firm to send 3 more sets of application with copies of
AA to DGFT for consideration of the case.

Case is defened to 19.07.2016.

Parり Name:GODREJ&BOYCE McctNo/Date:5/80-
MFG.CO LTD.,          ‐ALC2/2016

07.06.2016

Status:
Approved

HQ File:01/80/050/00055/AM17/RLA File
:03/94/040/00573/AM16/

3.

4.

5.

6.

7.

8.

Lic No/1Date:0310800189

10.11.2015

Decision: The Committee decided to ratifo the norms based upon recommendation of DIPP vide ID

Note No. 1214612016-TSW/56 dated 03.06.2016 as under:-

1. Net Empty weight of export products at Sl. No. 1, 2 & 3 may be specified as 152.097 MT,

7O2.574 MT & 78.668 MT respectively.
Word "Relevant" may be prefixed with the description of import item at Sl. No. L and

its quantity may be allowed as 334499 Kgs. as l-.091 Kgs./kg. content in export items

after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 2 may be allowed as 727 Nos. on net to net basis.

Duty free weight of this item may be allowed as 19711 Kgs. as 1.066 Kgs./kg.

content in export items after taking 20%o recovery from scrap.

Quantity of import item at Sl. No. 3 may be allowed as 6 Nos. on net to net basis.

Duty free weight of this item may be allowed as 65 Kgs. as 1.05 Kgs./kg. content in

export items.

Quantity of import item at Sl. No. 4 may be allowed as 119L Kgs. (198 Nos.) on

net to net basis.

Quantity of import item at Sl. No. 5 may be allowed as 114 Kgs. (18 Nos.) on net to net basis.

Quantities of import items at Sl. No. 6, 7 & 8 (welding Consumables) may be allowed a

applied for i.e. 2244 Kgs.,3210 Kgs. &2244 Kgs. respectively.

2.

56

RA may take further necessary action accordingly.
|



HQ File

:01/80/050/00005/AM17/

581HQ File
:01/80/050/00454/AM16/

59 rHQ File
I 
:0 1 /80/050/00008/AM I 7/

1器品児50Ю002yAM17

611器品梶5υ0002ツAM17

|  lcase No.:11/25/80-ALC2/2015
1621

RLA File

:34/24/040/00208/AM16/

RLA File

:03/95/040/00567/AM16/

RLA File

:34/24/040/00217/AM16/

RLA Filc

:05/23/040/00352/AM16/

RLA File

:05/23/040/00355/AM16/

IParり Name:LARSEN&
ITOUBRO LIMITED

Status:
Deferred

Lic.No/Date:3410041684  Defer

Meet No/Date:5/80-

ALC2/2016
107.06.2016

Lic.No/Date:0310800343  1Defer

20.H.2015         1Date:19.072016

Status:
Deferred

Lic.No/Date:3410041694  1Defer

26.11.2015             ‐Datei19.07.2016

Case No。 :2/2/80¨ ALC2/2016  Parり Name:OPTIMA WIRES  Meet No/Datei5/80‐
ALC2/2016PVT LTD
07.062016

19.11.2015 Date:19.07.2016

"もetふ6i Th ct島ふ競∝1品五i森五嘉:“
`y計
懲T脂鼎淵 fTttilttT樹∬淵露:11。 the im and the RA was Lsued on 16 05 2016 thro

lsets ofthe appHcatiOn fOr consideration ofthe case.

lcase is deferred to 19.07.2016

ICase No.:14/25/80¨ ALC2/2015 Party Namel LARSEN&
ITOUBRO LIMITED

Lic.No/Date:0510396448

27.ll.2015

Meet No/Datci5/80-

ALC2/2016

27.11.2015

Lic No/Date105 10396449 
‐Defer

lStatus:

lDeferred

IStatus:
IDeferred

lDcfer

lDate:19.07.2016

reccived,reminder

again to forward 4

Status:
Deferred

Date:19.07.2016

,DeCiSiOn: The Committee noted that the firm's application has been sent to DHI on26'04'2016 for examination

and comments. Case is deferred lo 19 07 '2016

Meet No/Date:5/80-
Case No.:5/2/80-ALC2/2016  Parり Name:BARODA

EQUIPMENT AND VESSELS  ALC2/2016
0706.2016PVT LTD

Decision: The committee noted that the firm's reply dated 23.05.20 I 6 has been received and is being sent to the

DIPPforexaminationandcomments.Caseisdeferredtol9.0T.20l6.

` laロ

ッN五轟も:DRIPLEX WATER MeetNo/Date:5/80-ICase No。 :22/2/80¨ ALC2/201
1ENGINEERING LTD       ALC2/2016

.07.06.2016

111ど棚
:∬

:常骰糧棚∬需]:麗∫摺考』格Tli常胤∫Tttil庶署
lsets ofthe application for consideration ofthe case.

ICase is defered to 19.07.2016.

Case No.:26/2/80-ALC2/2016 Pa“ y Name:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER OIL 07 06 2016

IDeclslon:The Committee noted that DHI has informed that the case is to be considered aS per Sub―
Committee

lReportand decidedto askthe ttrmto submit Essentially Certincate iOm DGHC fOrratiflcation ofnorms.
lcasc is defcrrcd to 19.07.2016.

IMect No/Datc:5/80-   iStatus:
‐ALC2/2016        1Deferred
.0706.2016             1

Hバ書‖llれ蘇TЪAS

m胤 鮒 硼鵬
3:鶏誦翼:l貿躙:誦
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HQ Flle

:01/80/050/00451/AM16/

63 HQ File
:01/80/050/00040/AM17/

HQ File

RLA Flle

:03/95/040/00621/AM16/

RLA File

103/94/040/00662/AM16/

RLA File

:05/23/040/00374/AM16/

ILic No/Date:0310800533  1Defer

101.12 2015              1Date:19.07.2016

has been sent to DRD() on 22.03.2016 forDecision:The cOmmittec noted that the nrm's application

examination and comments.Case is deferred to 19 07 2016

Case No.:37/2/80-ALC2/2016 Parり Name:ISHWARI
HEALTHCARE PVT LTD

Mcet No/Date:5/80-

IALC2/2016
107.06.2016

Lic.No/Date:0310800525

01.12.2015

has been sent to MSME

Status:
Deferred

Defer
Date:l9.01.2016

on 26.04.2016 forDecision: The cOmmittce noted that the nrlll's app‖ cation
examination and comments.Case is deferred to 19.07.2016

Case No.:58/2/80¨ ALC2/2016 Party Name:AGH ALTECH
PRIVATE LIMITED

Lic.No/Date:0310800631  Defer
:01/80/050/00020/AM17/       :03/94/040/00550/AM16/       03.12.2015               Date:19.07.2016

Decision:Thc cOmmittec noted thatthc nrm has not replicd to thc deflciency(raiSCd by DIPP)letter sent to the

flrin on 16.05.2016 through email and decided to send rlnal reminder to the flrm to expedite reply failing which

the case wi‖ be reieCted wlhout further notice wlh direclon to the flrm to pay applicable custom duty wlh

interest for EODC.

Case is deferrcd to 19.072016

Case No.:15/2/80-ALC2/2016  Pa●y Name:DEEPEEKA
EXPORTS PVT.LTD.

66 HQ File
:01/80/050/00018/AM17/

Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to 19.07.2016.

Case No.:103/2/80‐ ALC2/2016 Paty Name:EBM― PAPST    Meet No/Date:5/80-
INDIA PRIVATE LIMITED   ALC2/2016

0706.2016

HQ File RLA File Lic.No/Date:0410161362 1Defer
67 :011801050/00t06lAMl7/ :0412410401001871AM16/ 07.12.2015 ,Date:19.07.2016

,Decision: The Committee noted that reminder to the firm & RA was issued on 16.05.2016 for hard copy of the

,application of the firm. Therefore, NC decided to send another reminder to the firm and the RA to forward 4 sets
ofthe application for consideration ofthe case.

'Case is deferred to 19.07.2016.

HQ File

:01/80/050/00061/AM17/

Decision: The cOmmittee noted that the flrm's application

examination and comments.Case is deferred to 19.07.2016.

Case No。 :17/2/80-ALC2/2016  Party Name:COTSWOLD
ARCHITECTURAL
PRODUCTS(INDIA)
PVT.LTD.

RLA File

RLA File

:05/23/040/00371/AM16/

Meet No/Datei5/80-

ALC2/2016
.07.06.2016

1Lic.No/Date:0510396480
102.12.2015

has been sent to MSME

Mcet No/Date:5/80-

ALC2/2016
07.06.2016

Meet No/Date:5/80-
.ALC2/2016

07.06.2016

Lic.No/Datc:0510396524

104.12.2015

has been sent to MSME

Status:
Deferred

Defer
Date:l9.07.2016

on 26.04.2016 for

'Status:

Deferred

Status:
Deferred

Defer
Date:l9.07.2016

on 26.04.2016 for

Status:
Deferred
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HQ File:01/80/050/00453/AM16/RLA File
:03/95/040/00668/AM16/

Case No.:13/ 25180-ALC2l20l5 Party Name: Meet No/Date:5/80-

UNDERCARRIAGE AND .ALC2I2OI6

TRACTOR PARTS PVT'LTD' 
'07 '06'2016

Status:
Approved

Lic.No/Date:0310800834

09.12.2015

Status:
Deferred

Lic.No/Date:3H0065788  Defer

Status:
Approved

Lic.NO/Date10510396605  1
‐14.122015              1

upon recommendation of DIPP Vide lD

68

bι tiζibit ilt coimittee decidedto rati～ the nOrrns based upon wriien recommendalon of MSME宙
de U0

Note NO.TL-13024/61/2016‐ MMM&A¨DCMSME dated 03.062016(copy tO be sentto RA and flrm).

RA may take further necessary ac● on accOrdilげγ.

Case No.:74l2/80-ALC2t2Ol6 Party Name: KOSO INDIA Meet No/Date:5/80-

PRIVATE LIMITED ALC2I2O16
07.06.2016

HQ File

:01/80/050/00077/AM17/

RLA Flle

:31/83/040/00121/AM16/ 10.122015 Date:19,07.2016

DecisiOn: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to the

firm on r2.o5.2[r6through email and decided to send final reminder to the iirm to expedite reply failing which

the case will be ..i".t.J-*itt,out further notice with direction to the firm to pay applicable custom duty with

interest for EODC.
Case is deferred to 19.07.2016

69

b"r" x".r!i iZBO-1ll,Czt2Ol6 eary Name: ISGEC HEAVY Meet No/Date:5/80-

ENGINEERING LIMITED ALC2I2OI6
07.06.2016

HO Fie biた oЮ50/00054/AM17職
ち馴 :900378/AMlα

bιciζi31l ihe committee decided to rati″ thC nOrms based

lNote No.12/46/2016-TSW/70 dated 03.06.2016 as under:―

1. Net Fabricated weights of export items at Sl' No' 1 & 2 mav be specified as 220 MT&220

MT respectively.

2.     VVOrd``Relevant″ mav be prefiXed With the descriptions ofirnportitems at Sl.No.1&2.     
‐

3.   Quanuty ofimportた em atSI.No.l mav be alloWed aS l.0417 Kgs/Kg.content in the export‐

products as claimed by the firm.

4.  QuantttY Of import kem at SI.No.2  may be al10Wed as 155518 Kgs.(162442 Meters)
inclusive of 2 0/O Wastage.

5.     Quantity ofimportitem at Sl.No. 3 may be a‖
OWed as 4 Nos.On net to net basiS.Duty free

weight Ofthisitem may be a‖ owed as 69170 Kgs.inclusive of 20.60/O Wastage after taking 20‐

0/O recoVery fronn scrap.

6.  Quantity ofimport ttem at Sl.No.4 mav be al10Wed as 4 Nos.On net to net basis.Duty freel

weight ofthisitem may be a‖ owed as apphed fori.e. 900 Kgs.inclusive of 2.040/O WaStage.

7.     Quantity ofimport item at Sl.No. 5 may be a‖
OWed as 14 Nos.on net to net basis.Duty free

weight ofthisitem mav be a‖ owed as applied fori.e.4276 Kgs.inclusive of 2.040/O waStage.

8.     Quantity ofimportitem at SI.No. 6 mav bea‖
OWed as 4 Nos.On net to net baSiS.Duty free

weight ofthisitem mav be a‖ owed as applied fori.e.19488 Kgs.inclusive of 2.040/O WaStage.

9.     Quantity ofirnport item at SI.No. 7 mav bea‖
OWed as 6 Nos.On net to net basiS.Duty free

weight ofthisitem mav be a‖ owed as applied fori.e.  48 Kgs.inclusive of 2.040/O WaStage.

10.    Quantity Ofimportitem at Sl.No. 8 may be a‖ OWed as 4 Nos.on net to net basis.Duty free

weight ofthisitem mav be a‖ owed as apphed fori.e. 240 Kgs.inclusive of 2.040/O vvaStage.

11.    Quantity ofimportitem at Si.No. 9 mav bea‖ owed as 10 Nos.On net to net basis.Duty free

“  :7配器」翼認iよ嘗7Hl∬:::
3:則師翼:器∬憔



12.

13.

weight of this item may be allowed as applied for i.e. 8208 Kgs. inclusive of 2.O4% wastage.
lmport item at Sl. No. 10 may be allowed on net to net basis with accountability clause
Quantities of import items at Sl. No. 11 to 14(welding materials) may be allowed as applied
for i.e. 1500 Kgs., 100 Kgs., 5000 Kgs. & 5000 Kgs. respectively.

IRA may take further necessary action accordingly.

ICase No.:102/2/80-ALC2/2016 1Paty Name:BHARAT HEAVY IMeetNo/Date:5/80‐
|                     IELECTRICALS LIMITED    IALC2/2016

107.06.2016

IHQ File RLA File ILic.No/1Date:0410161426

115.12.2015

12.05.2016 has been sentto DHI

‐Status:

Deferred

iDefer

lDate:19.07.2016

on 23.05.2016 for

171
|:01/80/050/00105/AM17/     1:04/24/040/00167/AM16/

Decision:The cOmmittee noted that the flrm's reply dated

lexanlination and co■ 1lnents.

I CaSe iS deferred to 19.072016.

ICase No。 :10/25/80‐ALC2ノ2015

HQ File:01/80/050/00450/AM16/

Paty Name:BHARAT HEAVY
IELECTRICALS LIMITED

IRLA File

:04/24/040/00189/AM16/

Meet No/Date:5/80-
‐ALC2/2016
107.06.2016

Lic No/Date:0410161431
11612.2015

iStatus:
iApproved

Decision: The Committee decided to ratify the norms based upon written recommendation of DHI vide
Note No. TSW B 311612016 dated02.06.2016 (copy to be sent to RA and firm).

RA may take further necessary action accordingly

|  ICase No.:24/2/80¨ ALC2/2016

UO‐

Paty Namc:POLY MEDICURE
ILTD.

IRLA File

105/24/040/00421/AM16/

IMcct No/Date:5/80¨

IALC2/2016

107.062016

Lic.No/Date10510396625

16.12.2015

IDefer

lDate:19.07.2016

Status:
Deferred

73‐ 11)il):50/00027/AM17/

IDeclslon:The cOmmittee noted that the firm's application has been sent to C&PC on
leXamination and comments.

I CaSe iS deferred to 19.07.2016.

ICase No.:31/2/80‐ALC2/2016 Parり Namc:FLEET GASKETS McetNo/Datei5/80-
I                   INDlA PVT.LTD.,        IALC2/2016

107.06.2016

26.04.2016 fori

rstatus: 
,rDeferred 
:

I

rDefer i

,Date:19.07.20161

has raised dcflciency in thel

:HQ File              lRLA File Lic.No/Date:0510396627
I ,:01/80/0501000341AM|7/ :0512310401003231AM161 16.12.2015

'* Decision: The Committee noted that DIPP representative present in the meeting
I ]firm's application as under and decided to send it to the firm to furnish reply:-

IЫ
.3,4,5,H&12(Expor pЮduct wise)Of Standttd Deictncy Foma.

ICaSe iS deferred to 19.07.2016.

汗獅
轟蔦…硫「
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and comments.

Case is deferred to 19.072016.

iCase No.:12/2/80‐ ALC2/2016  ‐PallNime:HoNDA TRADlNG IMcet No/Date:5/80-
|                     ICOPN.INDIA PVT.LTD.    :ALC2/2016

.07.06.2016

HQ File

:01/80/050/00057/AM17/

Decision:Thc Committcc

HQ File

:01/80/050/00021/AM17/

l  iCaseNo.:97/2/80‐ ALC2/2016

″91
1 1HQ Flle

RLA File

:05/24/040/00435/AM16/

Parり Name:IND― SPHINX
PRECIS10N LTD,

RLA File

Lic.No/Date:0510396649

1712.2015

ILic.No/Date:0510396803

122.12.2015

IMect No/Date:5/80-

IALC2/2016
107.06.2016

1Lic.No/Date:2210015389

RLA File Lic.No/Date:0510396636  Defer

:05/23/040/00394/AM16/       16.12.2015               Date:19.072016

noted that the flrm's application has been scntto DHl on 26.04.2016 for examination

Status:
Approved

IHQ File:01/80/050/00015/AM17/RLA File
:05/23/040/00376/AM16/

76

,Decision: ih, Corn1nittee decided to ratify the norms based upon written recommendation of MSME vide Uo

,No. TL-1302 4A4:2O16-MMM&A-DCMSME dated 20.05.2016 (copy to be sent to RA and firm).

RA may take further necessary action accordingly'

Casc No.:18/2/80-ALC2/2016  Party Name:MULTI MAX    MCet No/Date:5/80‐
ENGINEERING WORKS    ALC2/2016
PVT.LTD.              07.06.2016

Lic.No/Date:0510396656  Defer

Status:
Deferred

Date:1907.2016

Status:
Approved

Status:
Deferred

Defer

77-
tDecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to the

firm on l2.O5.21l6through email and decided to send final reminder to the firm to expedite reply failing which

the case will be rejecteJwithout further notice with direction to the firm to pay applicable custom duty with

interest for EODC.
,Case is deferred to 19.07.2016.

17.12.2015

Case No.:19/2/80‐ ALC2/2016  Parり Name:ISGEC HEAVY   Meet No/Datei5/80-
ENGINEERING LIMITED    IALC2/2016

107.06.2016

IHQ File:01/80/050/00022/AM17/RLA File
105/23/040/00392/AM16/

Decision: The Committee decided to ratify the norms based upon recommendation of DIPP vide ID

Note No. l2l46l2Ol6-TSW/78 dated 03.06.201 6 as under:-

1. Net Fabricated weights of export items at Sl. No. 1 to 6 may be specified as L140 Kgs',

12300 Kgs., 1220 Kgs., 3950 Kgs.,60400 Kgs. & 60400 Kgs. respectively'
/u Z. Word "Relevant" may be prefixed with the descriptions of import items at Sl' No. 1 & 2.

3. euantity of import item at Sl. No. 1 may be allowed as294 Kgs.(3.625 Meters) inclusive of
' 2.O4 % wastage.

4. euantity of import item at Sl. No. 2 may be allowed as 1.0417 Kgs/Kg. content in the export

products as claimed bY the firm.

5. euantities of import items at Sl. No. 3, 4 & S(welding materials) may be allowed

for i.e. 300 Kgs., 350 Kgs. & 350 Kgs. respectively'

RA may take further necessary action accordingly.

as applied
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:01/80/050/00100/AM17/ :22/24/040/00070/AM16/ 22 12 2015              Date:19,07.2016

Decision: The Committee noted that the firm's application has been sent to MSME on 26.04.2016 for
examination and comments.
Case is deferred to 19.07.2016.

Case No.:2/25/80-ALC2ノ 2015  Parり Namei MODERN FLEX  Meet No/Date:5/80-
ELECTRICALS,           ALC2/2016

07.06.2016

HQ File:01/80/050/00442/AM16/RLA File

156/24/040/00039/AM16/

Decision: The Committee decided to ratifo the norms based upon recommendation of DIPP vide ID
Note No. 1214612016-TSW/80 dated 03.06.2016 as under:-

1. Following may be suffixed with the description of export item:

80 "OD L3.5 MM to 102 MM; WT 0.L2 MM to 1 MM; PVC Coating thickness: 0.5 MM to 4 MM (on

both sides)"

2. Export item to contain 720.944 MT of Galvanized Steel.
3. lmport items at Sl. No. 1 may be allowed in Prime/Fresh condition only and accordingly word

"Defective" given in the description of import item may be omitted.
4. Word " of relevant grade & thickness" may be suffixed with the description of import item at Sl.

No. 1 and its quantity may be allowed as 126.99 MT as 1.05 Kgs./Kg. content in the export item.
5. Word "Resin" given in the description of import item at Sl. No. 2 may be deleted and its

quantity may be allowed as 20.01 MT as 1.05 Kgs./Kg. content in the export item.
RA may take further necessary action accordingly.

Status:
Approved

Case No.:82/2/80-ALC2/2016 Party Name:DYNAMATIC
TECHNOLOGIES LIMITED,

田 tS品 児5剛 ∝夕A剛 7
RLA File

:07/24/040/00325/AM16/

RLA File

:03/95/040/00742/AM16/

Lic.No/Date:5610004783

23.12.2015

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Lic.No/Date:0710109198 1Defer

23.12.2015              Date:19.07.2016

has been sent to MSME on 26.04.2016 for

Status:
Deferred

Lic.No/Date:0310801412 ‐Defer
30.12.2015             1Date:19.07.2016

Status:
Deferred

Lic.No/Date:0610038292  Defer
31.12.2015              Date:19.07.2016

has been sent to C&PC on 15.03.2016 for

HttDAS

Status:
Deferred

Decision: The Committee noted that the firm,s application
examination and comments.
Case is deferred to 19.07.2016.

Case No.:15/25/80‐ ALC2/2015 Party Name:SULZER PUMPS  Meet No/Date:5/80-
lNDIA LIMITED        ALC2/2016

0706.2016

HQ File

:01/80/050/00455/AM16/

Decision: The Committee noted that RA & Firm were requested to send 4 sets of application forconsideration
of the case on29.03.2016 & 16.05.2016 through email and decided to send another reminder to them to send
hard copies of the application immediately.
Case is deferred to 19.07.2016.

ICase N6.:19/25/80‐ALC2/2015 Patty Name:INJECTOPLAST  Meet No/Date:5/80-
PVT LTD              ALC2/2016

07.062016
831責
O Fii3
:01/80/050/00459/AM16/

IDeclslon:The cOmmittee

RLA File

:06/24/040/00043/AM16/

noted that the rlrm's application
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14器品児5υ0008VAM17

|

87.HQ File
:01/80/050/00443/AM16/

RLA File

:31/83/040/00139/AM16/

RLA File

:31/83/040/00131/AM16/

RLA Filc

:05/24/040/00487/AM16/

Status:
Deferred

Lic No/Datei3 H 0065842 'Defer      l
10101.2016         1Datel19.07.20161

Status:
Deferred

Status:
Deferred

Status:
Deferred

07.06.2016

Lic.No/Date:0510397209 Defer

06.01.2016
IDate:19.07.2016

to C&PC On 03.062016

t,:轟inttioi ald cb轟 轟8五ti ёttζさiζ defcttcd t。 19.07.2016.

lё ttζeヽ 61:ウ8/2/86_ALё 2/iblと  Pirり Name:AもTO COMP   Mcet No/Date:5/80-
INDIA PVT.LTD         IALC2/2016

10706.2016

| IDecision:The CommittCe noted that thc irm's application has been sentto DH1 0n 26.04.2016 for examinatiOn
l   land COmmentS.

1 1 case is deferred to 19.07.2016.

―

‐

,CaseNo.:l0l2l8o-ALc2t2ol6PaffyName:TREFILERIESMeetNo/Date:5/80-
WIRE INDIA PVT LTD ALC2I2OI6

07.06.2016

鵠蹴5j:蕊 ljl話; :跳ち棚OЮ"ЯハM乱鳳五∬性i'ユtЮ MζMLi蹴葛:∵:

IDecision:The Commitee nOted that the im's ap
lexamination and comments.

I case is deferred to 19.07.2016.

Case No.:71l2 180-ALi2t2Ol6 Party Name: AUTO COMP Meet No/Date:5/80-

INDIA PVT. LTD ALC2I2OI6
07.06.2016

861器品児5υ0007″AM17
Lic.No/Date:3H0065849 Defer
05.01.2016             Datel19.07.2016

[  躍TTTIIIWザ
:2t2015 Party Name: MOTHERSON Meet No/Date:5/80-

case No':3/25l80-ALC 
suMI sysrEMS LTD', ALC2,ol6

Decision: The Committee noted that the firm's reply dated26.05.2016 has been sent

for examination and comments. Case is deferred to l9' 07'2016'

ICase No.:95 t2180-ALC2l20tl6 Party Name: PYRO ELECTRIC Meet No/Date:5/80- Status:

INSTRUMENTS GOA ALC2l20l6 Deferred

PVT'LTD 07 '06'2016

I ,ff q File RLA File 
. - .. ., 'Lic'No/Date: l7l 0006239 iDefer

," lRi:';,'."Ait,$",mX:;*:1,;f"l#J",lnJJ;'J:.,Tl"ffiT',"ll.H,',"il?,i,'1fl"l,J'1,'ion 

vide ID

, I l. Difference in export items at Sl' No 7 to I l '
' ' 2. Information in ,."t."t of Sl. No. 3 of Standard Deficiency Format-Export product wise'

3. Info..ution in respect of Sl. No. I I of Standard Deficienty Format for import items at Sl' No' 8 to l0'

4. Justif,rcation/basis for the quantities of import items'

Case is deferred to 19.07.2016 
Fo."..jjSp/H{firDASzo 'TIm



ICase No.:86/2/80‐ ALC2/2016

1HQ File

l:01/80/050/00089/AM17/

Party Name:EPE PROCESS
FILTERS&
ACCUMULATORS P.LTD.,

RLA File

:09/24/040/00535/AM16/

Meet No/Date:5/80-

ALC2/2016
07.06.2016

tStatus:
,Deferred

Date:19.07.2016

raised deficiency in the

lStatus:
iDeferred

IDate:19.07.2016:

IStatus:

IDeferred

lDefer

lDate:19.07.2016

on 26.04.2016 for

Lic.No/Date:0910063120  ,Defer

189

11.01.2016

Decision: The Committee noted that DIPP representative present in the meeting has
firm's application as under and decided to send it to the firm to furnish reply:-

S1.3,4,5 & I I (Export product wise) of Standard Deficiency Format.

Case is deferred to 19.07.2016.

Case No.:l/22180-ALC2/2015 Party Name: DILIGENT SCM Meer No/Date:5/80-
SOLUT10NS PRIVATE
LIMITED

RLA File

:09/24/040/00552/AM16/

PVT.LTD.

RLA File

:06/24/040/00037/AM16/

IALC2/2016

107.062016

Lic No/Date:0910063136 1Defer
13.01.2016

| IHQ File

19011419P,0`99111争 Yl,(

I .HQ File
lq t r :0 l/80/05 0100460l AMI 6l

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME) letter sent to,
the firm on 18.05.2016 through email and decided to send final reminder to the firm to expedite reply failing,
which the case will be rejected without further notice with direction to the firm to pay applicable custom duty with I

interest for EODC.
Case is deferred to 19.07.2016

Case No. :2012 5180- ALCZ 1201 5 i Party Name: KIRAN Meet No/Datc:5/80‐ ]Status:
lDeferredEXTRUSION MECHANICS   ALC2/2016

1301.2016 Date:19.07.20161

Decision:The cOmmittee noted that MSME has raised deiciency in thc nllll's applicadon vide ID No.TL¨

13024/76/2016-MMM&A― DCMSME dated H.05.2016 and decided to send ttto the nrln tO f― ish reply.   I

Case is deferred to 19.07.2016.                                                                     1

Case No.:72/2/80¨ ALC2/2016  Paty Name:NIKHTISH
ENTERPRISES

HQ File RLA File
101/80/050/00075/AM17/       :31/83/040/00144/AM16/

IDecision:The cOmmittee nOted that the nrm's application
lexanlination and comments.

ICase is deferred to 1 9.07.2016.

.07.06.2016             :

Lic.No/Date:0610038301 1Dcfer

IMeet No/Date:5/80¨

IALC2/2016

107.062016

1Lic.No/Date:3110065873

115.012016

has been sent to MSME

192

I ICase No.:9/2/80‐ALC2/2016

13器品児50Ю0017AM17

Party Name:DRC TECHNO   IMeet No/Date:5/80‐

IALC2/2016
.0706.2016

RLA File

:52/24/040/00073/AM16/
Lic.No/Date:5210041733 1Defcr
18.01.2016

Status:
Deferred

Date:19.07.2016

IDecision:The cOmrllittee noted that MSME has raised dcflciency in the nrm's application vide ID No.TL―

113024/79/2016-MMMでセA― DCMSME dated 12.05.2016 and decidcd to send itto the arm t。 1■日liSh reply.

ICase is deferred to 19.07.2016.

21   Foreiglll:`:lii:INDメ SヽD蛛
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ICase No.:3/22/80-ALC2/2015  Party Name:HANNING
MOTORSINDIA P LTD

Mcct No/Date:5/80¨

ALC2/2016
.0706.2016

Lic.No/Datei34 1004 1 818  Defer

1901.2016              Date:19.07.2016
IHQ Flle
101/80/050/00413/AM16/

RLA File

:34/24/040/00262/AM16/

MEDICURE IMcet No/Datei5/80-
‐ALC2/2016
107.06.2016

20.01.2016

Lic No/Date:0510397374 Dcfer

Status:
Deferred

Status:
Deferred

Datel1 9.07.2016

Status:
Deferred

Status:
Deferred

Defer
Date: I 9.07.201 6

on 26.04.2016 for

194

,Oecision: The Committee noted that RA & Firm were requested to send 4 sets of application for consideration

,of the case on 06.04.2016 AN D 12.05.2016 through email and decided to send another reminder to them to send

,hard copies of the application immediately.

Case No.:4/25/80‐ ALC2/2015  Parり Name:POLY
LTD

951器航590044″AMlα

ICase No.:65/2/80¨ALC2/2016

961器品児5υ0006VAM17

5語面面高蔦■蔦面高蔦  「活面
~lι

■m,s ap口に江iOn

l穏Y:翼魁
=畷
携

“

6

RLA File

:05/24/040/00504/AM16/

Party Name: DEE
DEVELOPMENT ENGINEERS IALC2/2016
LTD.

RLA File

:05/23/040/00444/AM16/

07.062016

ILic.No/Datc:0510397355  1Defer
119.ol.2016          Date:1907.2016

has been sent to C2%PC on 07.03.2016 for

Mcet No/Date:5/80- Status:
'Deferred

tDecision: The Committee noted that the firm's application has been sent to DHI on 26.04.2016 for examination

,and comments.
: Case is deferred to 19.07.2016

Meet No/Date:5/80-ICase No.:75/2/80‐ ALC2/2016  Party Namel DEE
DEVELOPMENT ENGINEERS ALC2/2016

I lrro. lot'oe'zorc i

L=-,--*- **.;, 
^ r:r^ -* 

-b.f;
lnq-eile --"* --*'[r-a pit. 

!i"^\o/Date:0510397391 n^4^.
iez ;;;tro/ooo78/AM r 7/

‐RLA File               lLic No/Date:U)10jソ /jソ 1  1υCICr       l

l:05/23/040/00442/AM16/    21.01.2016        1Date:19.07.20161
rv r / uv/ vJvr vv

I ,Decision: The Committee noted that the firm's application has been sent to DHI on 26.04'2016 for examination

,and comments.
Case is deferred to 19.07.2016.

Case No.:85/2/80-ALC2/2016  Party Namel BIO― TECH
VIS10N CARE PVT.LTD

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Lic.No/Date:0810137083HO File
98 ,o itoroso/ooo88/AM l7l

:Decision: The Committee r

i texamination and comments'
i ,Case is deferred to 19.07.2016.

RLA File

:08/24/040/00374/AM16/       27.01.2016

noted that the flrm's application has been sent to C&PC

|  'Case No。 :107/2/80‐ALC2/2016
99‐

Party Name:ARCELOR
MITTAL DHAMM
PROCESSING PVT LTD.

Mcet No/Date:5/80-

ALC2/2016
0706.2016

Status:
Deferred

22
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IHQ File

101/80/050/00110/AM17/

RLA File

i04/24/040/00208/AM16/
Lic.No/Date:0410161553 1Defer

27.01.2016             1Date:19.07.2016

Decision: The Committee noted that the firm has not replied to the letter dated 18.05.2016 sent through email
asking them to mention specific name of the Export Product as requested by DHI.
Case is deferred to 19.07.2016.

I   Case No.:1/25/80-ALC2/2015  Paty Namei UNITED
DRILLING T00LS LTD.,

Meet No/Date:5/80-

ALC2/2016
07.06.2016

iStatus:

:Reiected

100 Decision: The Comminee noted that the firm has not replied to the deficiency letter sent to the firm on) '29.03.z016 and final reminder on 12.05.2016 through email to submit form Appendix 4E, duly filled in,
. l(Calculation of Export/lmport items) to DGFT for consideration of their case. Accordingly, NC decidid to reject
, ,the case with direction to the firm to pay applicable custom duty with interest for EODC.

, ,RA may take further necessary action accordingly.

IHQ File

101/80/050/00441/AM16/

HQ File

101:91/80/950409117竹
M16`

RLA File

:05/24/040/00493/AM16/
Lic.No/Date:0510397442   1

2901.2016              1

ICase No.:7/25/80¨ ALC2/2015 Pa●y Name:ALSTOM
TRANSPORTINDIA
LIMITED

RLA File

:32/24/040/00034/AM16/

RLA File

:05/23/040/00454/AM16/

Decision: The Committee noted that the firm has not replied
17(13)12016-IPHW dated 21.03.2016 and decided to send final

Ithe case will be rejected without further notice with direction
interest for EODC.
,Case is deferred to 19.07.2016.

Case No。 :77/2/80-ALC2/2016 Parり Name:ISGEC HEAVY  Meet No/Date:5/80-
ENGINEERING LIMITED   ALC2/2016

107.06.2016

HQ File

:01/80/050/00080/AM17/

Lic.No/Date: 3210077 807 Defer
29.01.2016 Date:19.07.2016

to the deficiency raised by DEIT vide letter No.
reminder to them to furnish reply failing which
to the firm to pay applicable custom duty with

Status:
Approved

Lic.No/Date:0510397457

101.02.2016

.Mcet No/Datei5/80‐

‐ALC2/2016
07.062016

Status:
Deferred

Decision: The Committee decided to ratiflz the norms based upon recommendation of DIpp vide ID
Note No. 1214612016-T3W/102 dated 03.06.2016 as under:-

1'. Net Empty weights of export items at Sl. No. 1 & 2 may be specified as 23 MT & 1.3 MT
respectively.

lO2 2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 4.
3. Quantities of import items at Sl. No. 1 & 2 may be allowed as1,.0417 Kgs/Kg. content in the

export products as claimed by the firm.
' 4. Quantity of import item at Sl. No. 3 may be allowed as 94t2 Kgs.(8745 Meters) inclusive
; of 2.04 % wastage.

5. Quantity of import item at Sl. No. 4 may be allowed as 505 Kgs.(3690 Meters) inclusive of
2 % wastage.

i 6. Quantities of import items at Sl. No. 5, 6 & 7(welding materials) may be allowed as
applied for i.e. 145 Kgs., 100 Kgs. & 50 Kgs. respectively.

RA may take further necessary action accordingly.

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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ICasc No.:64/2/80‐ALC2/2016

103器航5900067AM17
1Decision:The Committee l
lexamination and comments.

Icase is defcrred to 19.07.2016.

ICase No。 :63/2/80‐ ALC2/2016

HO File
l05'oi/80/o5o/ooo66/AM l 7/

:Decision: The Committee

:examination and comments'

,Case is deferred to 19.07 -2016.

1.^′ お 雨
11061:6):6'650/00071/AM17/

|  IDecision:Thc Comml■ ee

examination and comments.

lcase is defered to 19.07.2016.

ICase No。 167/2/80‐ ALC2/2016

1071器品児5υ00070/AM17

Patty Namel BORG WARNER
EMISS10NS SYSTEMS INDIA
PVT.LTD

RLA File

LTD.

RLA Flle

:05/23/040/00459/AM16/

LIMITED

RLA File

Pa●y Name:ECOCAT INDIA
PVT.LTD.

RLA Flle

:05/23/040/00472/AM16/

Party Name:POLY
MEDICURE LTD

Mcet NO/Datc:5/80-

ALC2/2016
07.06.2016

1Lic No/Datei05 10397475

Meet No/Date:5/80-

ALC2/2016
07.06.2016

107.06.2016

Lic No/Date:0510397502

04.02.2016

Meet No/Date:5/80-

ALC2/2016
.07.06.2016

1Lic.No/Date:0510397530

IMeet No/Date:5/80-

IALC2/2016
107.06.2016

Lic.No/Datei0510397548

‐09.02.2016

has been sent tO MSME

IDate:19.07.2016

to E)HI On 26.04.2016 for

Status:
Deferred

Defer

Status:
Approved

Status:
Deferred

Defer

Datei19.07.2016

2604.2016 for

Status:
Deferred

Date:19.07.2016 :

on 26.04.2016 for),

l

Status:
Deferred

Date: I 9.07.2016

on 26.04.2016 for

:05/23/040/00446/AM16/       02.02.2016

nOted that the flrnl'S application has been sent

l  iCase No.:70/2/80-ALC2/2016  Paty Name:ISGEC HEAVY
ENGINEERING LIMITED

RLA File Lic'No/Date: O5ll3g747l
HQ File RLA tll: :il;;il- ""'""

i104 t,6i/i0;6s0/00073/AMl7/ :05t23t040t00461/AMl6/ 02.02-2016 . 
I

,'"-,Daairion: The committee decided to ratiff the norms based upon written recommendation of DHI vide Uol

No.3(50)/16-TSw(B)datedl2.05.20l6(copytobesenttoRAandfirm).

IRA may take further necessary ac● on acCOrdingly.

1器網蹴賂ENON田厖性[釧T酬
∈

noted that the firm's application has been sent to DHI on

lcase No.:68/2/80-ALC2/2016  Party Namel MINDA SILCA
ENGINEERING PRIVATE

105/24/040/00541/AM16/      108.02.2016

nOted that the flrm's application has been Sent tO MSME

IDecision: The Committee noted that the flrrn's applicatiOn

lexamination and comments.

'Case is deferrcd to 19.07.2016.

Meet No/Date15/80-
IALC2/2016

07062016

Lic.No/Date:0510397556

Status:
Deferred

Defer
FileRLA

24
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ICase No。 :73/2/80-ALC2/2016

1HQ File

1091:01/80/050/00076/AM17/

Patty Name:JAYANITA
EXPORTS PVT.LTD

IRLA File

:05/23/040/00418/AM16/

Meet No/Datc:5/80-

ALC2/2016
.07062016

Lic No/Date:0510397564

10.02.2016

IDate:19.07.20161

C&PC on 26.04.2016 forl

Status:
iApproved

101/80/050/00065/AM17/      105/24/040/00551/AM16/      110.o2.2016

1Decision:The cOmmi■ ee nOted that the iΠ n's applicttion has bcen sent to
examination and comments.

ICaSe is dcfcred to 19.07.2016.

―
|

Decision: The Committee decided to ratifu the norms based upon written recommendation of MSME vide
,No. TL-1302418512016-MMM&A-DCMSME dated 02.06.2016 (copy to be sent to RA and firm).

RA may take further necessary action accordingly.

UOI

I  ICase No.:7/5ノ80‐ALC2/2016

1 lolHQ File
l  l:01/80/050/00156/AM17/

Paty Name:SHIRODKAR
PRECI COMP PRIVATE
ILIMITED

RLA File

:31/83/040/00163/AM16/

IMeet No/Date:5/80-    IStatus:

IALC2/2016          1Deferred
107.062016             1

Lic.No/Datc:3110066008 1Defcr      i
25.02.2016             1Date:19.07.20161

Meet No/Dtte:5/80‐
IALC2/2016
.07.06.2016

ILic.No/Date:0510397741 1Defer       ‐

126.02.2016             1Date:19.07.20161

has been sent to C&PC on 26.04.2016 forl

Mcet No/Date:5/80- Status:
Deferred

107.06.2016             1

1Lic.No/Date:0510397776 :Defer
:05/23/040/00509/AM16/ 01 03.2016 IDate:19.07.20161

Decision: The Committee decided to request the RA & Firm to send 4 sets of application for consideration of
the case as hard copy of the application has not been received in DGFT. Case is deferred to 19.07.2016.

Case No。 :92/2/80-ALC2/2016  Palty Name:MOTHERSON
SUMISYSTEMS LTD,

HQ File RLA File

105/24/040/00591/AM16/:01/80/050/00095/AM17/

Decision: The Committee noted that the firm's application
examination and comments.
Case is deferred to 19.07.2016.

ENGINEERING PRIVATE   IALC2/2016

rStatus: ',

,Deferred 
1

1111

:

:H2

IHQ File

101/80/050/00094/AM17/

LIMITED

RLA F‖ c

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp vide ID
'No.l2l36l20l6-TSW/155 dated 03.05.2016) letter sent to the firm on 12.05.2015 through email and decided tor
send final reminder to them to furnish reply failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest.

,Case is deferred to 19.07.2016.

Case No.:9/5,ttot-aLczizorc Parry Name: MACO Meet No/Date:5/g0- Status:

I ICORPORATION (INDIA) PVT. ;eyCZtZOrc lDeferred 
iI iLTD., 107.06.2016 i l

IHQ File :RLA File ;Lic.No/Date:0210206522 Defer 
i

;:01/80/050/00158/AM l7l :02D4/0401002011AM16/ :03.03.2016 ,Datel9.07 .20t6:

lDec,ision: 
The Committee decided to request the RA & Firm to send 4 sets of application for consideration of 

l

*qD--
?q HARfiDHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign-irad;

Department of Comm6rce---
Udyog Bhawan, ruew oeitri

'「       

一
―
――                               -   1
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ζ8:ζ iard861,6rtiも application has not been rece市
edin DGFT.Casc is deferred t0 19.07.2016.    I

1141鵠鳳詰おil↓11 咄漱0鳥島晨↓花/ :よ蕊策
納歯・・ 3宥1)"2∝ 61

1 ち ttisibn:Titと な島mittee l:itど titt tit iふ
,s昂
薇お農lon ias been sent to C&PC On 26.04.2016 fol

l  lexamination and COmments.

1_'響 _,1,や1,1'P'779■                ―

lcase No.:88/2/80¨ ALC2/2016  Paty Name:UNIRAY
MEDICAL LLP

Meet No/Date:5/80-

ALC2/2016
07.06.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

iCrr" No.:99/2/80- ALCZI2OI6 Party Name: L&T-MHPS
BOILERS PVT LTD

Lic.No/Date:0310803239 Defer

1lbl鵠航 5υ00107AM副  1瞳 λttiOЮ 078吟M附   ‖Ю
・
2016    Datcり Ю■2∝ 6

1需ittit漱1趣1彙i漁『£躙青淵淵∫淵 翼獄哨留鳥雛 榔

Mcet No/Date:5/80¨

ALC2/2016
07.06.2016

rapplication immediatelY.

Case is deferred to 19.07.2016'

Case No.:l/S l8O'ALC2t20l6 Party Name: ARCELOR Meet No/Date:5/80-
----.'--' MITTAL DHAMM .ALC2I2OI6

I i PRocESSING PVT. LTD' '07'06'2016

Meet No/Date:5/80-

ALC2/2016

1116 1HQ File               lktA Flle              Lic.No/Datc:0410161726 Defer
l  101/80/050/00150/AM17/    :04/24/040/00259/AM16/    18.03.2016        Date:19.07.2016
|

1  :Decision:The Committee decided tO request the RA&Firm to Send 4 sets of appliCation for consideration of

l  lthc casc as hard copy ofthc application has not been received in DGFT.Case is defered to 19.07.2016.

ICase No.:2/5/80-ALC2/2016  Pa“ y Name:ARCELOR
IMITTAL DHAMM.'I 

: PROCESSING PVT' LTD. O7 '06'2016

ttzHQFileRLAFileLic'No/Date:o4lo.6|725Defer] :01/80/050/00151/AMl7/ :0412410401002531AM161 l8'03'2016 Date:19'07'2016

, Uecision: The committee decided to request the RA & Firm to send 4 sets of application for consideration of

'the case as hard copy of the application has not been received in DGFT' case is deferred to l9'07'2016'

|  |む ase No.:3/5/80‐ ALC2/2016  1Party Name:ARCELOR
I  ‐                    MITTAL DHAMM
I                      PROCESSING PVT.LTD.
:                                                 Lic.No/Date:0410161719 1Dcfcr

lRLA File1118 1HQ File                                                 Datci19.07.2016
1   1^■ ′nA′ArA′ ハnl ξぅ ′Aヽ ■17/      ・OZ1/つ 4/040/00'54/AM16/       18032016

構裁量1計ぶII篇轟電器∬澱W股驚駆[11ギ零:寧1軍帯昴i洲:lTTギ

聯剛富淵
LOR 盤棚Ψ

αyЮ~淵
ed

PROCESSING PVT.LTD.   07.06.2016

kLA File             lLic.No/DTe191191'177' IP,'「

員8禦理e鞘 辟`om∞『Directorate. Ge*irr riF"Lign Tradeuepanrnent of Commerce
udyog Bhawan, New Delhi

IMcet No/Date15/80-

IALC2/2016
107.06.2016
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:01/80/050/001531ヽM17/       :04/24/040/00251/AM16/      118.03.2016              1Date:19.07.2016

Decision:The cOmmittee decided to requestthe RA&Firm to send 4 sets of application for consideration of

the case as hard copy ofthe application has not been received in DGFT. Case is deferred t0 19 07.2016.

Case No.:10/5/80-ALC2/2016 Parり Name:BHARAT HEAVY IMeet No/Date:5/80¨
IELECTRICALS LIMITED    IALC2/2016

107.06.2016

120 HQ File RLA File Lic.No/Date:1110028195  Dcfcr
:01/80/050/00159/AM17/       :11/24/040/00010/AM16/       18.03.2016              1Date:19.07.2016

Decision:The cOmmittee decided to request the RA&Firm to send 4 sets of application for consideration of

thc case as hard copy ofthc application has not been reccived in DGFT. Case is deferred to 19.07.2016

Meet No/Datei5/80-

ALC2/2016

iStatus:
!

iDeferred

,Status:

:Deferred

iStatus:
lDeferred

Date:19.07.2016

1織ed

iCase No.:8/5/80¨ ALC2/2016  Parり Name:MICRON      Mcet No/Date:5/80-
lNSTRUMENTS PVT LTD   IALC2/2016

107.06.2016

121 1HQ File RLA File Lic.No/Date:0510397996 1Defer
:01/80/050/00157/AM17/       :05/24/040/00614/AM16/      12103.2016              1Date:19.07.2016

Decision:Thc cOmmittee dccidcd to rcquest thc RA&Firm to scnd 4 sets of application for considcration of

the case as hard copy ofthc application has not been received in DGFT. Case is deferred to 19.07.2016.

Case No.:5/5/80‐ ALC2/2016  Pa●y Namc:ARCELOR
MITTAL DHAMM

122 1HQ File

:01/80/050/00154/AM17/

IHQ File

123.:01/80/050/00099/AM17/

PROCESSING PVT.LTD.   07.06.2016

RLA File

:04/24/040/00252/AM16/
Lic.No/Date:0410161748 1Defer

23.032016 Date:19.07.2016

Decision: The Committee decided to request the RA & Firm to send 4 sets of application for consideration of
the case as hard copy of the application has not been received in DGFT. Case is deferred to 19.0j.2016.

case No.:96/2180-ALC2l20l6 Party Name: DILIGENT scM Meet NoiDate:5/80- ,Status:
rDeferredSOLUT10NS PRIVATE

LIMITED

RLA File

:09/24/040/00749/AM16/

ALC2/2016
07.06.2016

Lic.No/Date:0910063497 1Defer

05.04.2016

Decision: The Committee noted that RA & Firm were requested to send 4 sets of application for consideration
of the case on 12.05.2016 through email and decided to send another reminder to them to send hard copies of the
application immediately.
Case is deferred to 19.07.2016.

Mect No/Date:5/80-

ALC2/2016
07.06.2016

HQ File RLA File Lic.No/Date:3210077864 1Defer
'124:011801050/00103/AM17/ ::32l24l040l0oo44lAM16l ,13.04.2016 ,Date:19.07.2016l

Decision: The Committee noted that RA & Firm were requested to send 4 sets of application forconsideration
,of the case on 12.05.2016 through email and decided to send another reminder to them to send hard copies of the r

'application immediately.
Case is deferred to 19.07.2016.

125 ,Case No.:l0l/2/80-ALC2l20l6 Party Name: AQUASUB

Case No.:100/2/80-ALC2/2016 Party Name:AQUASUB
ENGINEERING

IMeet No/Date:5/80-   iStatus:
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HQ File

:01/80/050/00104/AM17/

126‐ HQ File

l:01/80/050/00155/AM17/

ENGINEERING

RLA Filc

1132/24/040/00042/AM16/

RLA File

:04/24/040/00022/AM17/

ALC2/2016
07.06.2016

Deferred

Lic.No/Date:3210077866 Defer
13.04.2016 Date:19.07.2016

Mcet No/Datci5/80-

ALC2/2016
07.06.2016

Lic No/Date10410161893 Defer
Date:1907.201610.05.2016

tO send 4 sets of application for consideration of

DGFT.Case iS defered to 19.07.2016.

職1彙it漱漁漱彙#Afl漱T淵驚:淵淵悧 量鳳 雛 盤
1凛:i盤胃脳響宵‰.2016

ICase No.:6/5/80‐ ALC2/2016  Pa●y Namel ALPINE COILS
LLP

Status:
Deferred

Decision: The Commiuee decided to request the RA & Firm

,t. 
"ur. 

as hard copy ofthe application has not been received in

S.No.116

Decision: The Committee

examination and comments.

noted that firm's rePlY dated 26.11.2015 has been sent tO Cだ乾PC On 09.12.2015 for

Casc is deferred to 19.07.2016.

S.No.117
HQF.No.01/80/050/00016/AM14/DE

S.I

Lic.No.&date
casc No.A/R-41 M/s.     CICB

ChemicOn   PVt.

Ltd.,Bangalore RA.F.No.07/24/0401/00452/Aゝ/113 0710093506

dt.01.02.2013
Meeting No.05/17

Request br iDate:07.06.2016

Declslon:he Committee noted that the DIPP has furnished itS Written commentS Vide Note No.12/108/2015¨

TSW/41-A/R dated 29.09.2015.The Comnnittec also noted that thC flrrn has submitted a copy ofthe EPCG licence

;違
・

薇 l:;しltted%J L2∝
'The Comm撤

∝

“

d“dわ db∝ 江em■hron t

case is deferred to 19.07.2016.

S.No.118
HQ戸 .No.01/80/050/00525/AM15/DE

S.I

Lic.No.&date
Case No.A/R-89 M/s.     Freedom

Ophthalinic   PVt.

Ltd.,Hosur
~RA.F,No.04/24/040/00232/AM15

0410159832

dt.03.12.2014
Meeting No.05/17

Date:07.06.2016 Request for amendment of norms

Decision: The Committee noted that firm's request

followed by reminder on 23.10'2015 and I l'01'2016

again to exPedite comments.

Case is deferred to 19.07.2016.

dated 22.06.2015 has been

to expedite their comments

sent to C&PC

and decided to

On 06 08.2015,

remind C&PC

_いら

.No.

HQF.No.01/80/050/00009/AM15/DES.I Lic.No.&
date

case No.A/R-01 M/s. Decon India

Plastics Pvt. Ltd.,

Pune
3110062832

dt.26.02.2014
Meeting No.05i 17 RA.F.No.31/8j/U4U/UUZj1/A lVi

Requcst fOr rc宙 siO,of nor甲 2Date:07.06.2016

HARメ

28  鵬潔器
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S.No.119

Case No.A/R-90 M/s. Terumo
Penpol Ltd.,

HQF.No.01/80/050/00073/AM16/DE

S.I

Lic.No.&date

Meeting No.05/17 RA.F,No.53/21/040/00002/AM10 5310008377

dt.28.05.2009Date:07.06.2016 Request for fixation of norms

Decision: The Committee noted that firm's
comments and decided to await comments.

Case is deferred to 19.07.2016.

reply dated 02.01.2016 has been sent to Cだ 貶PC on 06.01.2016 for

Declslon:The cOmmittee noted

comments

Case is deferred to 19.07.2016.

that the firm's request dated 17 .09.2015 has been sent to DHI on 22.01.2016 for

Decision: The Committee noted

comments.

Case is deferred to 19.07.2016.

that the firm's request dated 31.08.2015 has been sent to DIT on 22.01.2016 for

S.No.122

Case No.A/R-170 M/s. Prijai Heat

Exchangers Pvt.

Ltd., Navi Mumbai

HQF.No.01/80/050/00134/AM12/DE

S.I

Lic.No.&date

Meeting No.05/17 RA.F.No.03/95/040/01024/Mlll 0310622823

dt.23.03.2011Datc:07.06.2016 Request for fixation of norms

Decision: The Committee noted that the firm has not replied to the deficiency letter raised (by DIPP on 26.04.2016)
sent to them 18.05.2016 and decided to send final reminder to them to furnish reply failing which the case will be
rejected without further notice with direction to pay the applicable custom duty with interest for EODC.

叫

29

u"∞鳳 :l貿∬鏑

S,No.120

Casc No.A/R-153 M/s. ISCEC Heavy

Engineering Ltd.,
Yamunnagar

HQF.No.01/80/050/00102/AM16/DE

S.I

Lic.No.&date

Meeting No.05/17 RA.F.No.05/23/040/00534/AM15 0510393476

dt.04.03.2015Datc:07.06.2016 Request for revision of norm at

import item No.l.

S,No.121

Casc No.A/R-155 M/s. Transasia Bio
Medicals Ltd.,
Mumbai

HQFoNo.O1/80/050/00489/AM15/DE

S.I

Lic.No&date

Meeting No.05/17 RA.F.No.03/95/040/00564/AM15 0310790197

dt.13.10.2014Date:07.06.2016 Request for fixation of norm

Case is deferred to 19.07.2016.



S No 123

Casc No A/R-171 M/s. Boysen India

Ltd.. Utter Pradesh

HQF NoO1/80/050/00151/AM16/DE

SI

Lic No&datc

Meeting No.05/17 RA F No05/23/040/00113/AM16 0510394692

dt 24 06 2015Date:07062016 Request for fixation of norms

DeciSiOn: The Committee noted that the firm's request dated 0l .01 .2016 has been sent to MSME on 07.03 2016 for

comments

Casc is dcfclled to 19 07 2016

S No 124

Da"trt""r Th" 
"".mittee 

decided to modifo/amend the norms as per written recommendation of C&PC

vide oM No.460l I /106/2009-PC-II (Pt.) dated 16.05.2016 (copy to be sent to RA and the firm).

RA may take further necessary action accordingly.

S No 125

De"trio*. Th" ."r*itt"" d""id"d to ,*difu/amend the norms as per written recommendation of C&PC

vide oM No.460l l/106/2009-PC-ll (Pt.) dated I 6.05.2016 (copy to be sent to RA and the firm).

RA may takc furthcr nccessaw action accordingly

S No 126

Case No A/R-174 M/s. Poly Medicure

Ltd., New Delhi

HQF No 01/80/050/00507/AM15/DE

SI

Lic No&datc

Meeting No.05/17 RA F No05/24/040/00377/AM15 0510392135

dt 25 11 2014
Datc1 07 06 2016 Request for revision of norms

D""iai"a, Th" *mmittee decided to modifo/amend the norms as per written recommendation of C&PC

vide oM No.460l l/106/2009-PC-ll (Pt.) dated 16.05.2016 (copy to be sent to RA and the firm).

RA may take further necessary action accordingly 
*e@,

Casc No A/R-172 M/s. Poly Medicure

Ltd., New Delhi

HQF No01/80/050/00513/AM15/DE

SI

Lic No&datc

Meeting No.05/17 RA F No05/24/040/00359/AM15 0510391954

dt 12 11 2014
Datc:07062016 Request for revision of norms

Case No A/R-173 M/s. Poly Medicure

Ltd.. New Delhi

HQF No01/80/050/00514/AM15/DE

SI

Lic No&date

Meeting No.05i l7 RA F No05/24/040/00367/AM15 0510391973

dt 13 11 2014
Date:07062016 Request for revision of norms



S No 127

Casc No A/R ll M/s ISGEC Hcavy

Enginccring  Ltd,

Noida,    utter

PRadcsh

HQF No01/80/050/00358/AM16/DE

SI
Lic No&datc

Mccting No 05/17 RA F No05/23/040/00237/AM16 0510395598

dt 14 09 2015Datc:07062016 Request for revision of norms

S No 128

Case No A/R-12 M/s  ISGEC Heavy
Ellgincering     Ltd,

Yalllunanagar

HQF N0 01/80/050/00354/AM16/DESI Lic No &
date

Meeting No.05/17 RA F No05/23/040/0019077AM 16 0510395154

dt 03 08 2015Datc1 07 06 2016 Request for correction in quantity of
import item No.6 of norms

Decision:

commcnts

The COmmitce noted that thc frm's request dated 21 03 2016 has been senttO DHI on 28 04 2016 for

Case is defered to 19 o7 2016

Decision:The cOmml■ cc decidcd tO modi″ /amCnd thc norms based upon rccommcnda■ on Of DIPP宙dc
ID Note No 12/46/2016-TSヽ V/A/R-12 dated 03 06 2016 as under:―

l As U―tubes are invoived′ quant:ty Of import item at Si No  6 may be a‖ 。wed as
229832 96 Kgs(204522 Mtrs)inclusive of 2 04%wastage

RA may take further nccessav action accOrdingly

S No 129

Decision:Thc COmmittcc decidcd tO mOdi″ /amcnd the nOrms bascd upon recommenda■ on Of DIPP vide
lD Notc No 12/46/2016-TSW/A/R-13 dated 03 06 2016 as underi―

1. Word "Empty" mentioned at Sl. No. 1 of the norms fixed for this case in NC meeting No.
23/80 dated 1'6.O2.20L6 may be corrected to "Fabricated" and accordingry ,,Net

Fabricated weight" of each export item at sl. No. 1to g may be specified as 60 MT.
RA may take further necessary action accordingly.

S.No.130

Decislo■ :Thc Committce dccided tO mOdi″ /amcnd thc nol:::s baSed upon rccommcndatiOn of DIPP vidc
lD NOte N。  12/46/2016-TSヽVノA/R-14 datcd o3 06 2016 as undcri―

1. Typographical error may be corrected in respect of import item at sl. No. 4 and its quantity may
be allowed as 4243 Kgs. (as applied for).

Casc No A/R-13 M/s ISGEC Hitachi

Zoscn  Ltd,  Noida

Uicr Pradcsh

HQF NoO1/80/050/00310/AM16/DESI Lic No &
date

Mccting No 05/17 RA F No05/23/040/00175/AM16 0510395!53

dt 03 08 20]5Datc:07062016 Request for correction in quantity of
import item No. I of norms

Case No A/R-14 M/s  Larsen &
Toubro  Limitcd,

4ヽulnlbai

HQF No01/80/050/00060/AM16/DESI Lic No &
date

Meeting No.05/17 RA F N003/95/040/00908/AM15 0310793628

dt 05 02 2015Datc:07062016 Request for correction in quantity of
import item No.4 of norms

RA may take further necessary action accordingly.



ffiitteenotedthatDIPP,"pil[ffi**-nthemeetinghasraisedfollowing
,h"firr'rapplicationanddecidedtosendittothefirmtofurnishreply:-

S.No.131

``Sl.No.42%5 of Standard Deflciency Fol:llar.

Case iS deferred to 19.07.2016.

Decision: The Committee noted

comments.

Case is defened to l9'07.2016'

that the firm's request dated 10.11 2015 has been sent tO

s as Per written r.ec,omlnendation

U.o.NoteNo.30(56yl5.MEdated26'05.2016(copytobesenttoRAandthefirm).
RA may take further necessary action accordingly'

32

ffinotedthatntne."iGtutGp..sentinthemeetinghasraisedfollowing
thefirm'sapplicationanddecidedtosendittothefirmtofurnishreply:-

“Sl.No.3,4,5 and l1 0f Standard Deflciency Follllar'.

Case iS deferred to 19.07.2016.

Ｏ
Ｄ
り
，

DH

HA麒
舗β響:::鶴

1‖昔1尊ill繋∬35:i

/00170/AM13/DE

S.I

Lic.No.&date
case No.Aノ R-15 M/s. Larsen &

Toubro Limited,

Mumbai RA.F.No.03/95/040/oo078/AM13 0310697184

dt 01.06.2012trAeeting No.05/17

-Req 
u e tt-u e tt ror re v i s i on/ame n d me nt

of norms
Date:07.06.2016

deftctenc'

S.No.
HQF.No.01/80/050/00197/AM15/DE

S.1                        _

Lic.No.&datc
casc No.A/R-16

-lvl/s" 
Larsen 8L

Toubro Limited,

Mumbai
0310783663

dt.30.05.2014Meeting No.05/17
RA.「 。No.03/ソ )/U4U/UUU'4/ハ 1

RE-uett fo. .evision of norms
Date:07.06.2016

deficiencY in

S.No.
HQF.No.01/80/050/00288/AM12/DES.I

&Lic.No.
datecase No.A/R-17 Ml* Larsen &

Toubro Limited,

Mumbai
0310649471

dt.19.08.2011Mceting No.05/17
RA.「 No.05/ソう/U4U/UUD40/

nE-u.tt rot amendment of norms
Date:07.06.2016

On 28.04.2016 for

S.No.134
HQFoNo.01/80/050/00557/AM15/DES

I

Lic.NO.&date
casc No.A/R‐ 19 NI/t StanadYne

Amalgamation Pvt.

Ltd.,

Thiruvallur(RN)

0410159951

dt.01.01.2015tvt."ting No.05/17 RA.「 .No.04/24/U4U/UU∠ DD/

R.q,r*t f* fixation of norms
Date:07.06.2016

Of MSME vide

SNo.
HQF.No.01/80/050/00100`AM16/三 二

S.I Lic.No.&date
case No.A/R‐ 39 M/s. Spirotech Heat

Exchangers Pvt.

Ltd., New Delhi

RAF.N-0512 4 I O4O I 0057 3/AM I 5 0510393958

dt.24.04.2015Meeting No.05/17

Date:07.06.2016 Request tor revtston or norrt

35
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Casc No A/R-40 M/s  L&T―MHPS
Boilers Pvt  Ltd,

4ヽumbai

HQF No01/80/050/00832/AMl1/DESI Lic No&date
Meeting No.05/17 RA F No03/95/040/00765/AM07 0310609444

dt 05 01 2011Datc:07062016 Request for revision of norms

Decision: The Committee noted that the firm's request dated 06.11.2015 has been sent to DIpp on 31.05.2016 for
comments.

Case is deferred to 19.07.2016.

S.No.l36

Decision: The Committee decided to modifo/amend the norms based upon recommendation ofl DHI vide
ID Note No. Nil dated 3 I .05.2016 as under:-

"Description of items may be read as in AA,,.

RA may take further necessary action accordingly.

S.No. 137

Decision: The Committee noted that the firm's request dated 22.01.20r6 has been sent to Dlpp on jl.05r;
commcnts

Case is defered t0 19 o7 2016

S No 138

Decision: The Committee noted that the firm's request dated 22.OL2OI6 has been sent to DIpp on 31.0;;16 f-
comments

Case is defered t0 19 o7 2016

S No 139

Decision:The cOmmitee noted that the

comments

Case is deFerred t0 19 o7 2016

lrm's requcst dated 22 01 2016 has been scnttO DHl on 31 05 2016 for

野

Case NO A/R-41 M/s       MOdine

Thcrmal  Systems

PVt        Ltd,

Kanchccpuram

HQF No 01/80/050Ю 0042/AM14/DESI Lic No&date
Meeting No.05/17 RA F No04/24/040/00260/AM14 0410143936

d106032013Datc:07062016 Request for revision of norms

Casc No A7R-42 M/s. Modine Thermal
Systems Pvt. Ltd.,
Kancheepuram

HQF NoO1/80/050/00043/AM14/DESI Lic No &
date

Meeting No.05/ I 7 λへF No04/24/040/00261/AM14 0410143937

dt 06 03 2013Datc:07062016 Request for revision of norms

Casc No 〃 R-43 M/s. Bharat Heavy

Electricals Ltd.,
Tiruchirapalli

HQF No01/80/050/00213/AMll/DESI Lic No &
date

Mecting No 05/17 RA F No04/24/040/00068/AM11 0410115017

dt 28 06 2010Datc:07062016 Requcst fOr revision/amcndment   Of

norms



HaF.N".0 t /80/050/00249/AM I I /DES IM/s. Bharat HeavY

Electricals Ltd.,

Tiruchirapalli 0410114137

dt31 05 2010
[-a p vo3a72a7g4o/ooo34/AMl l

R-"qr..t fo, .*iti*/u."nd'"nt of
Date1 07 06 2016

|

Decision:The Commitee nOted that the flrm's request dated 22 01 2016 has bcen senttO DHl on 31 05 2016 for

comments

Case is deferred to 19 07 2016

******
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NO.46011/79/2015‐ PC.H.
Govemment oflndia

レIinistry ofchemicals&Fertilizers

Department Ofchemicals&PetrOchemicals

Shastri Bhail:嶋計」λl∬詣
Dated the 4th May,2016

OFFICE MEMORANDUM

sub: Application from lws Sunrise-Industries (India) Ltd. for the import of rarvmaterial against the export of Glass Fibre ..inioi."o plastic prrar.i 
""ntaining507o relevant synthetic resin and 50% glu.. ni." by weight (tanks, vessels=ITCHS code 9479g970 and Gratingr, s..rBn.^,'pi[, 

"ro ducting & their fittingsetc' ITC HS code 84879000 for-issue or aovanJe-ii""r." (Licenc€ No. 3410040452dated 14.08.2014)_ reg.

The undersigned is directed to refer to DGFT U.o. No. 01/g0/o5o/607/AM-15/DES-111892 dated l3'03'2015 forrvarded an application for issue-of advance licence from M/sSunrise Industries (lndia) Ltd. for ttre import of raw,nor..LI uguinst the export of class Fibrereinforced plastic prody:t^c-o,ltaining 56o/o relevar, rvrrrr.ii.o."sin and S[o/oglass fibre bvt"eight (tanl:s, ..,essel::ITC IIc ,,Cr"g47qg9z0 arrl <;, ::..- .i.::;, .l.i .-._, ;i.ss;i.r,u orroi ,!,g &ilelr l:*:::-"' 'r.. i1'J i: Cor,j g4g7900u iui ,,"r" oj'adran.e licence (Licence No.3410040452 dated 1.4'08 '2014) and to communicate that the firm,s application has beenexamined and the follor.ving norms are recommended:_

Name of Export lten(g Qty  in Name ofim

鱒 霧 LW饉
は た κJn L宙 叩

Qty.in kg

Ctass fiUre reinforcea ptastic
product containing 50%
relevant synthetic resin and
50%o glass fibre by weight
(tanks, vessels:lTC HS code
84798970 and Gratings,
Scrubbers, piles and ducting
& their fittings etc. ITC HS
Code 84879000

l kg
0.525

Ro宙ng wOven

0.244

0.2441

Kelevant glass fibre reinforcement l.
Chopped strands Mat

0.0315

Kelevant glass tibre reinforcement 3.
Surfacins Mat

0.00525

This issues with the approval of Joint

Shri Haradhan Das,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Depaftment of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
F ax: 230 6 2225 /23 0 6 I 6 t3

Tel:011_23071442
Telefax:011_23071187

Email:OmsharmaOnic.in



Govt of India
Oi'fi ce of th*. )sr" eir,rprrrec; Corrmissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Division

Subject: AA no 0710108479 dated 08.07.15 for M/s S and W Jewellery Pvr. Ltd.

Norms may be fixed as follows:-

Per unit weight of export product may be mentioned as 140 gms.

Import may be allowed for 3 10.4 kg (40 nos).

This issues with the approval of Director (ME) for taking view by NC.

―   (KSSOdhi)
AD(ME)

Shri Httadhan Das,FTDO.DGFT Udhvog Bhawan,New Delhi

UO note No TL-13024/82/2016-MMヽ 4&A―DCMSME dated 20.05.16



Government of India
Ministry of Micro Small & Meclium Enterprises

C.l"fiu" of the Developmerrt Conrmissioner

or, g^gg y gygl. ?,r.,,_rY""nu*cal 
Division

Subject:AAnoWldated?}*&j3.iirespectofM/sUndercarriageandtIactorpartspfiLtd

As per the details, norrns may be fixed as follows:-

' weight of one forged link RH and one forged link LH may be specified as 5.07g kg each.
' Relevant size of item at sno I to 14 of items of irnport may be ailowed on net to net basis with NLl,wastage 4nd a.scountability clause
o Item of Import at Sno 15, being a consumable, may be allowed @ upto 5% FoB value.r Item of import at Sno 16 may be allowed tor a6qlsa kg after irrc.ting l/i;;;o*.y for scrap andinclusive of 35yo wastage.

This issue with the approval of Director(ME).

グな
(KS SOdhi)
AD(ME)

.._: " l_:,:f.,_guruLly<rr. .L i_V
Uo nore no TL- 13024/61l2016-I\4ffiA-DCMSME dated 03.06.16



ktr/;
Department of Heavy lndustry J

o{rc I 6t+lt
Subject: Ratification of AA No Oal0f 1a31 of BHEL Chennai

Export Product: prefabricated Piping for 3 x 550 MW NTPC Karanpura power project,
EP weight 10389 MT to be incorporated in AA.

lnputs

SI No %wastage on net content
lto3′ 11 Word releva!t be prefixed.%age wastage as per C-1,647
4′6to 10 Net to net under GN4
5 C-1647(Raw_甲 aterial at S.No15)

Dy DGFT′ NC-l Udyog Bhavan

TSIA/B3/16/2016  dated 2/6/2016

レ/
ぃバR

T

lndustrial Advisor



Govr. of India
fui,,risrrl .,iMicro Small & Mediur.r Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0510396649 dated 1 i .12.15 in respeo of M/s Honda Trading corp

Norms may be fixed as follows:-

' Weight of Palladium in per unit export product may be rnentioned as 1.444 gms.
' l|Yl::^",-",I Sno I of items of imporl rnay be allorved on net to net basis with NIL wastage

and accountability clause.

' Sno 2 of items of import may be ailowed, as appried, incrusive of 0.27%wastage.

This issues with approval of Director (ME).

(KSSOdhi)
AD(ME)

UO No TL-13024/84/2016-MMM&A― DCMSME dated 20.05.16

①

ηら /レヽ





Govt of hdia
fi4inrstry 

')f \{ir;ro Smalj & Medium Enl.erprises
Offrce of the Development Commissioner

Mechanical Division

Subject: AA no 0610038301 dated 13.01.16 for M/s Kiran Extrusion Mechanics pvr Ltd.

The following information is required:-
o Detailed technical note on manufacturing process including the relevant flow sheet.o Assembly drawing of the export product to be submitted clearly defming the placement ofimport items.
. Weight of each export product.

' Weight of each of the imported and indigenous input, separately for each product, for thepurpose of material balancing. Net weight (Gross *"igtt minus wastage) foi each imported
and indigenous input in the export product may be indiiated. Net weighiutorg with details ofother imported input to be used i" ,1" resultant product and sought to be imlorted/procurJ
from sources other than the license, if any, .uy oir" be indicrred.c Quantity of import itenr (S.No I to 9) required pER LNIT of export product.o Quntity of S.No. 7 to 9 of items of import to be imported.

This issues with the approval of Director (ME)

(KoS.SOdhi)
メ虹)(ME)

CヽV
no TL-13024/76/2016-MMヽ 4&A― DCV〔SNIIE datcd ll.o5.16

膠

radS
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Govt. of India
Ministn,c.f ;',1:cr-:: ;rnall I Mec,iirir Enterprrses

Office of the Development Commissioner
Mechanical Division

Subject: AA no 5210041733 dated r g.01.16 for M/s DRC Techno.

The following information is required from the unit:_

o Detailed technical note on manufacturing process including the relevant flow sheet. Weight of each export product.

' weight of each of the imported and indigenous input, separately for each product, for the purpose ofmaterial balancing. Net weight (Gross weight minus wastage) fo. 
"ach 

imported and indigenousinput in the export product may be indicatecl-. Net weight along with details of other imported inputto be used in the resultant product and sought to be iiported/procured from sources other than thelicense, if any, may also be indicated.
o Size and specification including grade, composition, range, thickness etc of the items proposed forimporr. : _'-. Firm to elaborate use/specification of Sno 3 of item, ,f i;;;.

This issues with the approval of Director (ME) for taking'iew by NC.

の

(K.S.SOdhi)
AD(ME)

江よ矯 6

/為静も





デヽ

Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY IndustrY
TSY/(B) Section

subject: Application of M/s ISGEC Ltd for ratification of norms of AA no

P.A no 05i039747t dt02 02-16

v r<inil refer to the ab-oye mentioneci iicenses oi '1,,i3

ISGEC Ltd. Thls Omi." recommends the following'

Export
OOb fon Mechanical Press- 1 Number

m

鮮SI.No. Item

1 Steel plates

2 to 12 comPonents

The above issues with the approval of IA(KKT)'

Development OffiCer
12-05-16

HAl:`II←「5頂3
嘲 i樹翼酬
鵬

UdyOg Bhaw:l:ミ :In:::品

1501/16-TSW0 dated





1ヽ0

Govt oflndia
ltrlinistry of lvlicrl Small & ivfedrurn Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0510397564 dated 10.02.16 in respect of M/s Jayanita Exports
Pv't Ltd.

The norms may be fixed as follows:-

. Relevant size of import T?y be ailowed for 9g335 kg inclusiveof 3.5%o
wastage after affecting l/3'0 recovery for scrap.

This issues with the approval of Director (ME) for taking view by NC.

― ´(為
`AD(ME)

Shri H.Das.FTDO.DGFT UdvOg Bhawan New Delhi

ID note nO TL-13024/85/2016-MMヽ〔&A―DCMSME dated o2.06.16





OFFICE MEMORANDUM
sub : Apprication from M/s. 

-pory 
Medicure Limited, New Derhi for issue of advance ricence(Licence No. ,Si039i9s1..9:tud tZ.,t.t.iOlial tor export of Non_pyrogenic Sreritetntravenous tnfusion Sets (t.V.Sets)ano 

"orii.ionoing import _ reg

The undersigned is directed to refer to our earrier office Memorandum of even number dated19 01 2016 (copy enclosed) on the subject crtea auove. Tie proposar of the firm has been examinedin this office The Department of chemicals & Petrochemicars recommends the present AdvanceAuthorizalion Application on the following basis :_

No 4巴
|:器卵露f記

1仰う

Depttn:‖γ』観:需:繁i』層層[1:鳥 cJs

Revised Reco■ lmendatiOn

Sh針

“
Bha謂騨臨端躙 1

Dated the May 16,2016

Te1l ol l_23071442

Telefax:oll_23071187
Ema‖ :。msharmaonc h

Item to be expo.ted

蜻 躙癬 亜[Ⅷ亜 亜・

This has approval of the competent authority.

咄ruStry
aυっ ～も″ヽ

1. P.P. Granu les
content in expon Oroduct

4 Raw matenalrec9mmended fOrl KgTube&patts/

components made frOm Pvc cOm● ound

Plastomoll DOA
d) Calcium Zinc Stabilizer
e) Calcium Stearate
5. Needle (Staintess Steel
5. Luer Lock With Ci

9  Ro‖ er Wheel

Ｎｅｔ

一
Ａｓｒ

Polylamlnar月 lm/so■ B‖ster日 lm

aC,:

2  Latex 3ulb





,4M .2

i tl. jf(t, r\c 4601'1,,106/2009-pC-il (pr 
r

- .{'b| Gcvernment of lndta' I' Ministry of Chemicals & Fertilrzers
Department of Chemicals & petrochemicals

鋪鍋3×締 1榔
OFFiCF MEMoRANDUM

sub : Application from M/s,-Poly Medicure Limited, New Delhi for issue of advance licence(Licence No. 05'r 039 r 954 dated 12.11.20;,q for export of Non-pyrogenic sterirelntravenous lnfusion Sets (l.V.Sets) and corresionding import _ reg

The undersioned_is directed to refer to u.o. No. oi /80/050/00514/AM_1 s/DES-.r/.1674dated 16 01.20 rs trom 6.c.rr 
"" irr" *or""i'"ili 

"'uor.. The proposar of lhe firm has beenexamined in this office. The Departmenr or'cn"mi"J. i petroche;c;i;;e;#r""nj" 
tnu pr"..ntAdvance Authorization Application 

"" 
tt 

" 
i"f f 

"*irg'brriJ

ρ

Blister Film

This has approval of lhe competent authority.

contentin

σ
:こ

(O.p. Snarma)
Joint lndustrial Advisei

Tet:011_23011442
Telefax:011-23011187

Email: omsharma@nic.in

*$,"ffi$."-"ffi$tr

フ

ジ

/

Sh百 Haradhan Dass,

TeL No 23061562,Extn 265
Fax:23062225/23061613

Item to be exported

]11毛ξ石1玉EIT雨玉百
=Raw Material allow.a tor f r"po.t

1, P ! Granulos
2  Latex 3ulb

4 Raw materialrecOmmended fOr l Kg Tubc&parts/

iomponents made from pvc

Plastomoll DOA
螢たしm ttnc stabltter

e) Calcium Stearate

Net plus 2%9. Paper Filter

11. Medicat Kraft papeilG5rvt roo+





sub: Application from M/s. pory Medicure Limited, New Derhi for issue of advance ricence(Licence No. 0910391973 dated 'tz.''.zo,t,l1 for export o, *"r-r^nlnic steritelntravenous lnfusion Sets (l.V.Sets) and coresionding import _ reg

The undersigned is directed to refer to our earlier office Memorandum of even numberdated 19.01.20r6 (copy encrosed) on the subject cited above. The proposar of the firm has beenexamined in this office. The Department of chemicats & petrochemicar" *.orr"nj.',r,e presentAdvance Authorization Application on the following basis :_

No 4=ょ
ょ黒鮒Y嘱記

1仰う
Ministry of chemicais&Ferl‖

ize「s
Depart■1をnt of Chell,cals&Petrochemicals

Revised Recommendation

Shad‖ BhぶR鮮臨[名器
Dated the May 161 2016

TeL 011_23071442
Telefax:011_23071187
EmaiL omsharmaOnた h

Item to be exported

This has approval of the competent authority.

轟軽i描鼎署『‰,

躙 よ卵卵議 3』‖「
dtlSt叫

Shri Haradhan Dass,

eb") ,. a! a-\ q v(-.
--_-_.---:,

臨 :需,1:I駅
。暫りfusttf勢い管tSl

1. P.P.6ranules

4  Raw rnaterialrecOmmended fOr l Kg Tube&parts/

bl D卜 Oct口 PhthJ51E15面覇石再E反面赫
DOA)/PlastomO‖ DOA

d) Calcium Zinc Stabilizer
e) Calcium Stearate
5. Needle (Stainless Steel
5. Luer Lock With Ca

9  Ro‖ er Wheel

1l Fiiter          

―13 Polvester PolybminatさЛ弓111;ζ百1■1扇百高訂話





No: 46C I 1j106/2009-pC_1, (pi.)
Government of lndla

^ Mrnislry oI Chemrcals & Fertrhzers
uepartment of Chemicals E petrochemicals

SllaSl百

譴 柵 ♂ L蹴 嗜 弊 (

OFFiCE MEMoRANDUM

lll調レ
lhli:螺 ilili疇

01:P]:rli:Iξ :lil

層郡ド』灘鞭螂1脳調
Item to be exported

不 骨年些學重≡亜董亘亘憂usinfuJon set而

contentin expOrt product~~

P.P. Granules

4  Raw mate

cornpOnents made from Pvc com●
ounrf

編酬anch
Plastomoll DOA

calcium zinc StabiliiE

塾 Je・耐

…

Lock wl嬌

…

たJ Kraft GSM LOO+/-40%
nate F‖ m/sOft BFster F‖ m

勇糀
駆籠器節臨『‰,

陥Ӹ m識
呂同咄

撃塊:翌詣鋼封ig65

This has apprOval ofthe cOmpetent authOrlty

燿

愧 鮨里熱脂滉種弼鰤鞠|まにおate 。lcgl‖
.6。
lhl

譴i鷺調器Ⅲ
b6v。 9





Revised Recommenda‖ On

Ｑ

Ｄ び No 46011/106/2009-PC‐ll(Pt)
Government oflndia

lvlinistry of Chemicals & Fertilizers
Uepartment of Chemicals & petrochemicals

S鮨師Bhぶ蹴齢[名鵬
Dated the May 16,2016

pEFICE MEMORANDUM

sub: Application from M/s. pory Medicure Limited, New Derhi for issue of advance ricence(Licence No. 0510392135 dated 25.11-2014r for export of Frow Regurator with pvc
Tubeand corresponding import _ reg

The undersigned is drrected to refer to our earlier offlce Memorandum of even numberdated 19.01.2016 (copy enclosed) on the subject ciled above. The proposal of the firm has beenexamined in this cftice. Thc Depedmemof chemicab &{drochemicals recommends ti,;;;*;,;r
Advance Authorization Application on the following basis :_

Item to be exponed
Quantityri^、●′D^^..1■

`^_… =`Lぃ
、′^‐  |~~~~~:=υ

'Viヽ
じvul`ιυl VVII:l: Vし  luDe l No

Raw Material allowed for tmport
Quantity

3  Raw mater:alrecornmended fOr l Kg Tube&parts/

components madefrOm pvc cOmpound

Net plus 2%Wastage

Net plus 2%Wastage

a)pVC Resin
0 6912 Kgs

V′ υl‐υC:ソ l rninalale(υ oP,/Hexa m。 ‖Dinch 0 3564 Kgs
c) oi-octytndipate (ooe/ pGitomo ooa_--
d)calcium zincstabil-
e) Calcium Stearat

0 0162 Kgs

0 0108 Kgs

0 0054 Kgs

As per packing p。 licyt Polyester Polylaminate Film/Soft Blister Film As per packing p。 licy

This has approval of the competent authority.

」oint lndust‖al Adviser
TeL 011_23071442
Telefax:oll_23071187
Ema‖ :。msharma@面chShr!Haradhan Dass,

轟簡馨鮒鰭:『鴨Q
蹄昴llR:1踏潤lih山

ま%
Tel No 23061562,Extn 265
Fax:23062225/23061613

た 0ンう ん｀0ヾ 《_

鞣





No 46011/1o6/2009-Pc l(P,i
Government Oflndia

Dep鼎:精観鼎:nS∫層電矯 icJs

踊師譴部爛1凱
OFFiCE MEMORANDUy

sub : Application from M/s..Poly Medicure Limited, New Delhi for issue of advance ticence(Licence No. 0510392135 dated 25.11.2014) for export of Frow Regurator with pVC Tubeand corresponding import _ reg

The undersioned is directed to refer to U.o. No. 01/80/o5o/00507/AM-15/DES-1/1676dated 16 01.20'rs trom 6 c.r.r o" ir.,." *oi".i .ii"i l'uo.ru. The proposar of the firm has beenexamined in this offrce. The Department 
"r'Cn.ri"rrJ 

petrocheniica]s iu"o,nru-nj, tn" pr"r"ntAdvance Authorization Applicatio" 
". 

tn" t"f f"*rg 
'br"iJ_

「

~~~而
蔽3 be¬両面

~~~~・‐″~・

This has approval of the competent authority.

(O.p. Sharma)
Joint lndustrial Advise;

Tet:. 011-23011442
Telefax: 011-23071187

Email: omsharma@nic.in

Sh‖ Haradhan Dass,

Tel No 23061562.Extn 265
Fax:23062225/23061613

Flow Re g u taioiiit6TVdTlE6
Raw Material allowed for

3 Raw mate‖ alrecOmmended fOr l Kg Tube&patts/ 1.067 KBlKg content in effi

b)D卜 Octyl PhthPlate(DOPソ HexamOH Dinch

PlastomoH DOA
Calcium Zinc Stabilizer

e) Calcium Stearate

■ Medにal Kraft Paper(GS面 ■oo4/瓦
5」 EolyeSter Polyl]minatE F‖ m/Soft BIヽ ter l‖ m

//

1も

p闊搬

l LV Flow

冨
1爾薄階鶯f飾





、らヽ

Gor4 of India
ivlinrstr;.'r:i Micro Small &. Medii:rn Enterprises

Office of the Development Commissioner
Mechanical Division

`ら

30(56)/15-ME

Sllttect:AA no 0410159951 datcd 01.01.15 for M/s Standync Amalgamations Pvt Ltd.

NollllS may bc flxcd as fo1lows:

. Per unit weight of export product may be mentioned as 280 gms.

. Import may be allowed for 60000 nos. However the weight may be
allowed for 20160 kgs inclusive of 20Yo wastage after affecttng 20o/o
wastage for scrap.

This issue with the approval of Director (ME).

Shri Hardhan Das.FTDO.DGFT UdvOg Bhawan New Dclhi
O/o Thc DC(MSME)UO note n0 30(56)/15-ME dated 20.05.16

多

(K.S.SOdhi)
AD(ME)

tヽ
Si





GOVERNMENT OFINDIA
MINISTRY OF CONlヽИERCE&IN DUSTRY
DEPARTヽ4ENT OF COヽ Лヽ lERCE

DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECT10N′ R00κ4No 404,4th Floor′ UDYOG BHAWAN:
NEW DELHl l10011:AA/eb5■ e:http:dgft gov in

SubleCt: Request for revision  of norms in respect of Advance Authorzation No 0310609444

dated 05 01 201l issued under Para 4 7 of HBP Vol-l of M/sL&■ MHPS 3oilers Pvt

LTd,M umba

Please find enclosed copy of Firm′ s request dated 04 01 2016 and its enclosures on the

SuttOCt ment oned abOvc DHlis ther,fore roquested to ox3m nc the matter and furnlsh their

comments′ as this case is to be re-1lsted on 07 06 2016

足マ¬い

(Haradhan D£ 11ロス

V Shri K K.Tiwari.′ l.A.,Department of Heavy lndustryj

Delhi l10011

Foreign Trade Development Officer
For Director General of Foreign Trade

Tel.:23061562 Ext.265
E-mail: ncl.dsft@ nic. in

Room No. 475, Udyog Bhawan, New

FT>A . T>-es',r

墾里算山陛三 T71d~社製
な版M

DG FT,lD No 01/80/050/00832/AMl1/DESソ DESげ  ■ 2角 Dated: 21
lt




